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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

0.A. Nos298 of 2007, 0,A.279 of 2007 &
0.A.280 of 2007(M.I’.No.280 of 2007)

'DATE OF DECISION: 07.01,2008
Bir.Ashwin Kumar Mahanta .,

.................................................................................... I.Lppiicaili.ib.
'''''

Mr. K K.viohanta and Others
........................................................................ Advocate for the
* Applicant/s.

U0l & Ors

.................................................... ’-'u-n.-:.‘ngennn.-n.nResponderit/S
Mr.K.N.Choudhury, and Ors

<+ Advocate for the
Respondentis

CORAM.

THE HON'BLE MR.M.R.MOHANTY, VICE-CH AIRMAN

e’ A€ Adw e i

THE HON’BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER

1. Whether reporters of local newspapers may be allowed }{Qg Nt
to see the Judgment?

2. Whether to be referred to the Reporter or not? je,g/NdV

3. . ‘Whether their Lordships wish to see the fair cony o
of the Judgment? ' }’ee/No

Vice~<Chairman/Member



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Date of Order: This the 7t Day of January, 2008

HONBLE MR.MONORANJAN MOHANTY, VICE-CHAIRMAN
HONBLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER.

1. Dr.Ashwin Kumar Mahanta
Son of Sri Subal Chandra Mahanta
Teacher, Physical Education
Jawahar Navodaya Vidyalaya
Nalbari, District ~Nalbari, Assam
( Applicant in O.A. No,.298 of 2007)-

By Advocate Mr. K.K.Mahanta, Mr.P.K.Das

2. Dr.Ashwin Kumar .Mahanta
Son of Sri Subal Chandra Mahanta
Teacher, Physical Education,
Jawahar Navodaya Vidyalaya,
Nalbari, District ~Nalbari, Assam.
( Applicant in O. A No. 279 of 2007)

By Advocate Mr.K.K. Mahanta, R.Duarah, Mr.K. Konwar,
Mr.M.Pathak

3. (@ Dr.Ashwin Kumar Mahanta
Son of Sri Subal Chandra Mahanta
Teacher, Physical Education,
Jawahar Novadaya Vidyalaya,
Nalbari, District-Nalbari, Assam.

@) Mr. Babita Mahanta
Wife of Dr.Ashin Kumar Mahanta,
Librarian, Jawahar Navodaya Vidyalaya,
Nalbari, District-Nalbari, Assam.
Applicants in O.A. No.280 of 2007(M.P.No.124 of 2007)

By Advocate Mr.K.K.Mahanta, Mr.R.Duarah, Mr.K Konwar,
Mr.M.Pathak, ' |

-Versus-

1. The Union of India, .
Represented by the Commissioner and
Secretary to the Ministry of Human Resource and

Development, Government of India, Shastri Bhawan,
R.P.Road, New Delhi

2. Commissioner,
Navodaya Vidyalaya Samittee
An Autonomous Organisation
Of Ministry of Human Resource and



Development Government of India,
Represented by its Commissioner,
Navodaya Vidyalaya Samittee
Kailash Colony, New Delhi-28

3. Deputy commissioner,
Navodaya Vidyalaya Samittee,
Regional Office,
Temple Road, Barik point,
Shillong, Meghalaya,
Pin.793003

4, The Principal,
Jawahar Navodaya Vidyalaya,
Nalbari, District — Nalbari, Assam
Pin.781340

5. Mr.R.Daniel Ratnakumar
Principal,
Jawahar Navodaya Vidyalaya, Nalbari,
District — Nalbari, Assam Pin-781340 ,
(Respondents in All the cases)

Mr.K.N.Choudhury, Mrs. R.S.Choudhury, Ms.M.Khound, for Respondent No.3
(0.A.298 of 2007)
(0.A. 279 of 2007)

(0.A. 280 of 2007 &
M.P.124/2007)

ORDER (ORAL)
- MR.MOHANTY.V.C:

The Applicant Dr.Ashwin Kumar Mahanta, Physical Education Teacher of
Jawahar Navodaya Vidyalaya was placed under suspension while continuing at
Jawahar Navodaya Vidyalaya at Nalbari. His suspension is the subject matter of
challenge before this Tribunal in O.A.No.279 of 2007.

2. During pendency of the said Original Application Ne. 279 of 2007, the
Applicant’s wife Mrs. Babita Mahanta (a Librarian of Jawahar Navodaya
Vidyalaya at Nalbari in the State of Assam) was transferred to Jawahar
' Navodaya Vidyalaya at West Kameng in Arunachal Pradesh. While transferring
Mrs. B. Mahanta to J.N.V at Kameng in Arunachal Pradesh, the Headquarters’
of her husband was asked to be shifted to Kameng. The said action against the

husband and wife became the subject matter of O.A.No.280 of 2007.



3. During pendency of both the cases, the suspension of the Applicant,
Dr.A.K.Mahanta was revoked and, as such, the O.A. 279 of 2007 become
infructuous.

4. Instead of filing an Application in O.A. No.279 of 2007, wrongly a
Petition (for withdrawal) was filed in O.A.No.280 of 2007: for which Misc.
Petition No.124 of 2007 has been filed to restore O.A. No.280 of 2007.

5. While revoking the order of suspension, the Applicant Dr.A. K. Mahanta
was asked to go and join at JNV/West Kameng/Arunachal Pradesh, for whiéh
the said Applicant filed O.A. No.298 of 2007.

6. During the pendency of all the cases the Authority of J.N.V, who
- asked for posting of both husband and wife at JN.V.,, West Kameng in
Arunachal Pradesh, were asked to give posting (to both husband and wife) at
a nearly place and, as it appears, the authority now have given posting to
both the Applicants at J.N.V, Ri Bhoi in Meghalaya State. Apparently, the
Authorities did not find a suitable vacancy in any nearby J.N.V.

7. Since the authorities have, on reconsideration, given posting to
both the Applicants, at 4.N.V/ Re Bhoi/ Meghalaya; the Applicants have now
expressed their desire to go and join at the new station. Applicant,
Dr.Mahanta has disclosed, in writing, that he will go and report at the new
Station on 14t January, 2008 i.e. after reopening of the school following to
the current Winter Vacation. He hés given in writing that he shall claim TA
and other transfer benefits after joining new J.N.V. at Re Bhoi in Meghalaya.
Mrs. R.S.Choudhury, learned counsel appearing for the JNV/Respondents,
states (on receiving instructions) that, on joining the new Station, the TA and
other transfer benefits claims of both the Applicants shall be settled in their

favour.

&



8. In the aforesaid premises, Mr.K.K.Mahanta, learned counsel
appearing for the Applicants did not want to press all the cases’, any further,

9.  The Original Application Nos. 2&9 of 2007, Misc. Petition No.124 of
2007 filed in 0.A.N0.280 of 2007 and 0.A.No.298 of 2007 accordingly stands

disposed of.

(M.R.MOHANTY)
ADMINISTRATIVE MEMBER VICE-CHAIRMAN

USHIRAM)

LM
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The Principal issued letfer handing
aver the order dated 23.8.07 .to  the
applicant and directed the applicant
to handover the ;harges held by him.

(Annexure—2. Fage— 23 3
=

The applicant filed representaticons

to the principal seeking DErMiSsSion
for station leave for  taking legal

advice and also requested the principal
too inform him  in detailed about  the so
called contemplated departmental pro-

ceeding against the applicant.

In pursuance *to the said representa-

tions the principal {orwarded the same.

to  the Deputy Commissianer, NVS, .0,
Shillong.

(Annexure-3 (series), PBQEM;ZQ

The applicant submitted his rvepresen-

tation before the Commissiconer. NVS,

Head Office, New Delhi, stating inter— .

alia that there is a well oplanned

o

conspiracy  ageinst the applic

T

n
hafching'in behest of the principal only
b cust the applicant since he has
detected various irregularities and
illegalities in JNV, Nalbari.
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Applicant filed representatiocn before
the Deputy Commissicner. through the

Principaly'JNvg Nalbari, Assam for his

re—-instatement.

(Annexure- 3 (Series?, Fage 529

The Deputy Commissioner issued order

transferving the wife of applicant who

is also working in JNV, Nalbari as

Librariamn to JNV, West Kameng, Arunachal

Fraossh. Through the saildg order the

-

also avtached the applizant

to, JNV, West Kameng, Arunachal Pradesh.

tAnnexure—3, Page"éyﬁ
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The Principal, JNV, Nalbari issued

srders whereby the relieved the wife of

the applicant and the applicant
himself from the school, diveoting the

wife of the applicant to vacate the her
afficial residence with immediate effect

and also cﬁnstituted a hoard for

taking over the librarvry «oharge from

the wife of the applicant.
(Annexure— & (series), FaQEwZ%ﬁgﬁ}
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£3.11.2007 The respondent No. 3 issued  an  orvder
bearing  Memo No. - F, No. NVS

(SHR) /Fers/AEM/07 /3660 dated 13.11.07

A

revoking the suspension order of  the
petiticoner and postinag him at JNV, West
— —_—
Hameng, Arunachal Fradesh.

-
Annexure ~No. 3, Faée Nﬁggié
14.11.07 ‘ The respondent No.d4. issued an orvder
"beavina Memo No. F.1-17/3WNVONLBR)Y/Z2007-

0B/CONF/17-20 dated 14.11.2007 relieving

“the  petitioner fram  JNV, Nalbavi.

ASSam.
’-—-_——_—‘-___— .
. _ ' . - .
Annexure No.10, Fage - é‘; g’
22.11.2007 The petiticner received . one affice
Memorandum bheing Mo. F.2-7 FF /NVE

(SHREI/Pers/ 368& (b3 dated 15.11.2007

issued by the Deputy Commissioner,
NVS. Shillong which contal ns that -
considering  the representations of the

applicant and divection of Hon'ble ZAT,
and in view of 8M8 message of appli-
cant, the transfer of the petitianer is

NECRI5ETY .«

Annexure MNo. 11, Page No. 58
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PEL11.07 The petitioner veceived an ancther
affice memoyrandum bearing I
Foa/akM/gvs (GHR}  Fers/R716 dated (

19.11.07 containing  article of charges

ato.  asking  the petitioner &o = how
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SYNOPSIS

This application has been filed by the petitioner
challenging the order dated 13/11/07 issued by  the Re-
spondent Authority, whereby the peitioner has been

transferred to JNV, West Kameng, Arunachal Pradesh. The

petitioner is currently serving as as Physical Educa- -

tion Teacher in JNV, Nalbari, Assam. The petitioner was
- o T
posted in present place of posting on 30/8/05 on trans-

fer and has Jjust completed two years in the said sta-
tion. The petitioner is an outspoken honest and weil
principled person whd always work with almost sincerety
and dedication. During this two years of his stay iﬁ the

present station the petitioner detected various irregu-

larities and illegalities taking place in the school

-

with full knowledge and consent of the pricipal of the

—— ——

sald school. When the petitioner started to object these
i

irregularities and illegalities the principal and his

other stafff, who always co-operate with the principal

in his corrupt practice, started conspiring against the

e

petitioner to oust him feemthe school. As a result the
a;thority has put the petitioner under suspension order
dated 23/8/07 on the alleged ground of contemplated
departmental proceeding against him. But later on as per
the order dated 23/10/07 Hon’ble Central Administrative
Tribunal,petitioner’s suspension order has alresady been
revoked by the Respondent Authority thougﬁ~zﬁg—ggffffsﬁ~

w
er is still not allowed to join. Rather, on 13/11/07 and

———

———e

an 14/11/07, the Respondent authority issued orders

posting the petitioner at JNV West Kameng, Arunachal

Caontd....p/
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Pradesh and relieving the petitioner from the JINV,

Nalbari, Assam respectively on the same day ignoring all
the representations filed by the petitioner. The office
Memorandum issued by the Respondent Authority on
15/11/07 and 19/11/07 are not clear in  fact. Further,

the presence of the petitioner is essential to assist

the fair departmental investigations which has already.

been drawn by the respondent authority but the petition-

er is being denied. Hence this petition.

Filed by

€

Advocate
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HAUHATI BENCH AT GUWAHATI

OJ.A. Noe. mg 97

Dr. fshwin Kr. Mahanta

, Fetitioner

-V

1t

The Union of India and Others

.. Respondents

S1. RNo. Farticula?s - FPage No.
i, Body of the Petition ——— [—19
z. Affidav;&‘c:— 20
3. Verification -_——————~———*——f“——’fgll

4. Anrexure -1 ———— 2.2
= Annexure — 2 . : 22:5

G. Annexure —3 series . - ‘ j[bl

7. Annexure~ 4 _______________._\ 3:))

é. Anmexure —5 e Zfl

P, ﬁnne:r;urfe -& series ___——m L/k
1G. ﬁnnexufe -7 series _________#,_—5?51

11 Annexure— B '——”""___—,_F———-579

1z Annexure —3 e 51;

15. AnnemQVe— 10 #fﬂ’__#____d____f___ér?f

14. Annexure -11 ,—~””*’——‘—_—_____é;g

i5. Annexure - 1 ——f—~——“~———“—‘——7§?3
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1. Dr. Ashwin Humay Mahanta

son ot 8ri Subal Chandra Mahania

Teacher, Fhyvsical Education,

Jawahar MNavodave Vidvalava,

[

Fepresented by the Commissiconey anc

Beoretary to the Ministry of Human

Mew Delhi. ({000

S, CommifseDrey o
Mavodava Vidvalayvas Samities

An Autonomous Organisation
of Ministry of HMuman Fesouvoe and
Development Sovernment of India,

Fepresented by itz Dommissioney

Mavodava Vidvalave Samittes,
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Mavodayva Vidvalaya Damitbes,

Fegional Office,
Temple Road, Barvik Point,

Miliong, Meghalava o F9R003. \.

l\

iy

. The Frincipal,

Jawahar Navaodaya Vidvalava,

Malhari, District — Nalbavi, Assam.

Pin, 331340 -

%, HMr. B, Daniel Eatnakumar

Frirmcioal,

Jawahar Navodava Vidvalava, Balbarvi;

Dy BRA 1w fimm

Digtrict — Nalbari, Assan.

Fn. F3I 31(6

: x s mEEpondents.

EARTICULARS OF ORDERS  AGAINST WHICH THIS APFLICATION
' T~
. i5 MaDE
..
1. This applicaticon has beesn praferved by the

smeusd By the Deouby Commissioner, Mavodaya Vidyalays

. . ; b e S T P B o -
Samittes, Shillong and order beaving Memo Moo by i
3 .
174N/ CNILBR D /2007 -08/CONF /1720 dated 1
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=, JUBISDICTION OF THE TRIBUNAL

The applicant declaves that the subjecl mat ey
‘of  the application is  within the jurisdiction of this

Honfhle Tribunal.

The appiicant declare that the application  is

wikthin the limitation pressribed under Section 21

Pt

f the Administrative Tribunal Act, 1985

Assam and are bonafide citizen of Ireia by hivih. A3

such the aponlicant is entitied To the rights and  privi-

ps  ouarvanteed under the Fart - 111 =f the Constiiu-

timn of India and other legal rights eranted by the

be That the applicant is  curvently serving as

Fhysical Education Teachaer in Jawahar Navodays Vidva—
lava (JMY, inn shovti, Malbari. He was posted in

Jawsar HNavodays Vidyalaya, Nalbari on  30.8.00 Sty
transfer from JiV, Kalaigaon arnd has just compleied ©

he pressaht station.
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o
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o That after joining the JNV. Malbari the

v

appiicant who 18 &n honeEss sincaere  and dedicated

emplovesr of the school getected various irregulari-

galities taking place in  the - Tal staln])

ot
=t
il
HH
%
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i o
ot
]o-—‘
o
1]
Ll

£
Jued
T
X
ot
o
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oy
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ot
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fomed
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pal of the School, so6e ~f those illegal acis were also

comnitted by the Principal himself. The applicant
started ohiecting those itlegal acks of the principal
e 3 A
L %

i R ST S

T

sYesore tr  the Fespondent Moo 40 & 50 and starteg

P

CconSplring agairst the applicant %o oust him from  the

sohnol oso that ne could essily  carvy on mim  illeaal
e Frincipal alongwith the night ochowki-
dar of the schosl viz., Sri Famal Daka aliaweﬂ mASS
copying  in the last Board examinations by collecting
e SO/- 0 to Rs. 100/-  per student which the applicant
Ne. 1 strongly  obiscted. Besides, e rﬁaﬁaﬁéﬁnt M. 4
arc 5 took awaev, the water purifies fitted in the
dinning hall of the school meany for the students, to

his residence arnd also took  away  the refrigevraitaore,

-

v inder mixture, T.Y. Stand, 0GHas Stove, Cviinder

eto.meant for the students, staffs Medical Inspsction

Foom  ang guests house which was also strongly Cone

demned and obiected by the applicant Moo 1. Further, he

A £

regpondent Ma.d ang 5 purchased some below astandard

conzent of the princi--

Dv . phuon Apwn Metod A
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zohool Uniforms from a supplier for his  personal

gains which was also stronogly objected by the appli-
cant RNo. 1 oas he was one of the members of the

wverification Dommittee for verificatiun_and accspiancs
of  those uniforms and the respondent No. @ amd o waé
T t;ka zn undertaking  from the supplisy
tem the =ffect that he would replace the gpsids if
the uniforms ouality  deteris

srates within a vyear and

thus the respondent No. 4 and §  developeao an engmity

J

o

mwards the applicant and started insligs ing the

tearhers  and other staffs of the school as wall  as

the students against the applicant ans started hatoh-

st
i
.
o
|
i
"
-
113
]
]
n
ax]
]
i
s
o
m
I
£

the respondent Nood and i

aizes started instigating the respondent Moo O against

to vemove the applicant Mo.l from the school malafide
bt

withh & rvevengeful attizude.

2

o That azs a resuliy mﬁ 23.8.07  the rvespondent
No.D issued &n ovder bearing  Femo e Faze-dd/07-NVE
(BHR/FPers/Futting the apalicant under suspension  with-
cut  any  rhyms oy reason on bhe allegad ground of
contenplated Deparimental procesding against the
applicant. In  the said order it was  alsmo ordered
‘that the applicant would not leave  the shtation withoutb

pricy  permisszion of  the respengdent Mo, 3.
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& copy of the  ordey dated 23.8B.07 is

annexed

Annesurs —1,

That the said
respondent Nol3

and o oy FE.8.07

[l ot E?naﬂcj? ‘V‘iCE &

dovery the charge.

A copy
anexed

Anmenura —F,

That - being LY RV LBE

'
i

ler as well as its conseguentia

applicant  submitted

s

ey was

{ & non working day

i

and 0 marked an

e ) s
fave By  the

e the Fespondent Mo

beinog a

and the respondent No.d issued & letter 6o the

"(; [

by v e

1 order date 27.8.07,

an application o the He-

ndert No. 4 on 28.8.07 seeking permission for station

reapondent Mo.d

lications to the respondent Ne.3  vide

dated 28.8.07. Hut 4the respondent

suspensicon order and conbtirusd

Capplicant alss telephonicaliy

ancther repressntation a

ainst the suspsn-~

]

fovrwarded iy b

letter

o
o
ifi

permit-

shtation nor  revobked

S . Tt s
Eried bo Talb With
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leave.

by
Hil
v

b3 BN
ey
e

i

o

Hyts] vespondent No.3 0 for permission o
But the respondent No.Z bluntly refused to $talk to the

" , .. . \ e
appitcant. Finding no ofther way the “applicant s@fh

-

ancther representation on 6.9.07 to the respondent D

ig

#

24 but in wvain.

Copries ot the representations dated
28.8.07, forwarding letiers dated ZR.E.O7

and representation dated £.3.07 are  an-

nexed  hereto and marksd as Annesurss - 3
{serissl,
L the applicant Mool slso

intimated the Commissionsr, Navodava Vidvalava Samittee

%
i

about the ivrvegularities and illspelities ooing on in

the school  vide his lettsry  dated 20.8.07. Byt titl

date nee action has been taken against the rezpondent

A copy of the rvepresentabtion dated 30.8.07
v o g o e e, o S T S T wr e gt § e geey s A
1S annessd e b and sy e H#B

A
annpenure ~ 4,

r

T

hat

il
by
]
=
o
L}
fmed
m
]
-
o
&

the respondent No.d and 5 bscame sove  furious &5y

e ok
i“'E'l 7™ s v n

A
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again

the applicant with the bhelp

af the night  chowki choanl wiz.  Sri Hamal

E
.
[
i
at
F
-
5
]
o
iz
i

the sohool.

NS eE e -

ly, on 1G.2.07 the said niaght chowkidar threatensad

ihhout ATy provocationd

il
i’ﬁ
fort
-1

that night 16

t i

taks necessary actions. The exsct words  sent fhvough

i

i
oo
.

are asn foul lows -~

&% s o T om £, - R » vy, 0 mm [T - 3 g b g do be
7 . the applicant  rasumed  his  dubties when the

cy
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i order datbed 18.9.07  is

annexed himyeho and mar ke A

Anmesure 5.

tat.
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cant  never

intimated

mtire informati

arbitrarily pa

ibionsd heresin that
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0B/CONF /09 relieving the wife of the applicant direct-

ing her to vacate the official residence forthwith
and further constituting é Board for taking TVEY
the full «charges of the library vide order No.o Foi-
17/ JINVINLEBRY /2007--08/C0NF /709 dated 22.%.07 the resoon-
dents  also relieved - the applicant vide relieving
oF ey M. Fol=-17/TNVINLER )/ Z2007-08/C0NF /11 dated
=

CER.9.07. Not re sting on this, the respondent No.d & 5

gsealed the library without anv  justified reason,. It

may be siated herein that all the ismpuogned orders have
been served in a sealed Emvelmpé together.
e
A caopy of the envelope  along with. -the
impuaned orders dated Z2.%9.07 arge  an~
nexed heraetos and marked as Annexure &

(seriesi,.

1. That the applicant on 210,67 submitt eﬁ
representations pefore the respondent No.3 for posting

him in a place nesar to his home district — Hokraji-

nar. The respondent No.Z2 has disposed of @ the said

representation vide an order dated 22.10.2007 dirvect-
irnrg the applicant to join his new place of post—
ing assiogning reason that there is no vacant post  in

Assamn  to accommodate  the apolicant the applicant ana

his wife a place near to their native plarce. However,

Contd/~. ..
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‘ . . . — T . .
the aopplicant and his wife has not yet joined their

new place of posting. Further it wbuyld result seri-

cus hardship to the petiticoner if he is compelled to
join at  West Kameng, Arunachal Fradesh with his 3

Copies of representations dated G5.10.07
and letter dated Z2.10.07 are annexed
feraeto as - Annexure - 7

(seriecl).

Me That being agarieved, the petitioner pre-
ferred two  ariginal applications  being 0.A. Na.
79/07 and 0.6. No. 2BO/07 befare this Hon'ble Tribun—
al and this Hon'ble LCourt vide a cmﬁmon Grdgf dated
23.10.2007 was pleased to issue notice upon the respon-
dernts. This Mon'ble Tribunal was also pleased o
direcf the respondents to  dispose a% the representa-
tion o be filed by the applicant within 13 days of
receipnt of the sémey for revocation of the suspension
arder and was further pleased to dirvect the appli-

cant  to submit his  joining repovi.

&, copy of fhe order dated 23.10.07  is
annexed herewlth and marked as

Annexure — 8.
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1 Genih
. That conseguent  to the aforesaid order

dated 23.10.2007 the petitioner submitted 'his joining

repart  at bis place of posting i.e. JNV, Nalbari, Assam

- P4.10.2607. That the respondent No. 4 and 5 refused

to  accent the same. The petitioner then posted the
joining report to the respondent No. 3, 4 and 2 on
a5 10,2007 by Registered A.D. which was dully re-

reived and  acknowledged.

o © That on 17.11.2007 after reocpening of ~ the
schwool due  bto puja vacafion'ﬁhe petiticner agaiﬁ
submitted his joining  letter to Fespondent No.d  and
5. But  this time also the Fespondent No.d and- 5

refused to accept the same and so the petitioner sent
the joining report  again by registered posi 3

12.11.07 to respondent Nos. 3, 4 and 5.

D . That cn 13.11.2007 the respondent No.3
issued an arder bearing Memo M, NVS COHES

/Pers/AKM/07 /3660 rvevoking the suspension order of the
petitioner  and posting him at JMY West - Eameng,
Grunachal  Pradesh. Emnsgquent to thel said ovder the
respondent No.4 issued ancther order bearing Memo No.
F.i-17/JNV iNLBE)/ﬂDG?*OB/l?wZD dated 14.11.2007 reliv-

ing the petitioner from  the JNV, Nalbari, Gssam.

Contd/=. ..
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Copies of che aforesaid  twno orders
dated 13.18.32007 and 14,1 20G7  are
annexed hereto and marked as Anpexurse- 3

and 10 respectively.

'q.' That although the petiticner has  been
purported by relived on the same day, “the ‘peﬁitiGnEF
has not yet joined JWNY, West Kameng, Arunachal Fra-
desh. As suc? there wozild be no impediment if  the
aforesaid orders dated 13.11.2007 and 14.11.2007 are
stayed forthwith.

re. That, the applicant however prefefred &
petition for stay of  the impuaned worders dated
12.11.2007 and 14.11.2007 being M.F. Noo 120,07 in 0.A.
N, 280/07. But  as the suspension order Qae revohked,
the applicant withdrew the original apﬁlicaﬁion and as
suéh the miscellanecus petitioner Was also dis~

s

posed of vide an oorder dated 13.11.20C07,

5. That while preparing to file this petition, the
petiticoner on 22.11.07 received one office REMDYT andum
being Na. F.2=7 PF/NVS(SHRY/Fers/3606 (b3 % dated
15.11.2007 issued by the Depuly Commissioner, NVE,

Shillong, which inter-alia contains the foeliowing -~

tiNow  therefore, considering his vepresentation

and direction of Hon'ble CAT, keeping in  view G5MS

Contd/—ea s
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MESSaAUs wharein threat to him and his family W

FaMahanta =stend attached to Join din JNY dNafra, West

Hamang, Arunachal - Pradesh. His wife has alsc  been

transferved with Ttransfer grant benefif so  that both

coaild stay in peaceful environment. His shifting from

JHY, Nalbari was necessitated as he mav not interfere in

Jrmd

the deparimenta investigationg and evidences durino
f 2 ,

thie  dinowivy. His  charge sheet is alese charoge  sheet

is also  dssuyed within 30 days from his sus

o

A copy of  the said Office Memorandum  is
(
annsusad hevrewith angd marked &8

Anmesdre-11.

Fs bl . - N " - s L :
L. that an the same said dav i.e.

petitioner received ancther office memovrandusn

[ e Mrmre o eend SR e T Lo T SO e S R s ~d 8 ey q -
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S8 .Je;.‘f‘!::x.::»? Py which same Time A% Wl ) Mis
P 4 - ” s st wrno n i Thit ] - T .
presence is NEcCEEsary at JNY NMalibari. fAssam.
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Grnnexsure — 11 the charos shest was not issuerd and that

reakon siiswn in bthe said memo are al unfounded

and  unreason i as much  as the petiticners in—
formed the aunthority about the threat; given o his

defernding his

1S RYESenoe

absolutely and sizo that 18 no oLiEs
- 3 o g e e = rn e e s g g, SR O
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ernauirv/ievidence since all officials avs
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avy and whimsical! and as such not

sustainable in law and hencs the i

N e a oy et e
14 Foy o that the impuagned orders by which

petitionsy has Deen sought to be ezl
and relsased Trom JNYV, Malbari; fAssam  have beesn
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pazsed malafide to oust  the aoplicant from that

el Wik abttitude without ATY

agministrative and as such not susizina-

H

hlse inm law and is liablsz  to  be quashed and/or

1!

et azide. The in  bthe subssguent

4
i

3

w
=
o
font

order date VATY .

unfounded

oo e giis s s e N S PPN T T " s JR S Fp—" o
passed mechanically  without any spplication of

mind and hit by the doocivine of

oo o] T s — o - do 7 b, o . -, 3 s s ™ 3 JRR. N -
arel ‘malics  in fact and the inpugned orvdey  1s

Aot sushtainable i law  and i liable o be

) . , \
iv. oy that in normal tvansfsy of

the - pebiticoner is oot due and the impugned  ovder

1
H

which tantamount transfer of the petitioners from

111

(
-
B

Vet For that in visw of the fact that the

authovity has  already drawn a e~
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partmental proceeding against the petitioner on

1

Gome allegatiah partaining to JNV Nalbari, JWY

Falaigaon, Darrang, JNV Lakhimpur, Assam, the
presence of the petiticoner at JNV Nalbari, Assam
iz essential for a fair enguiry of the proceeding

and he should. not be transfervred out from JNV,

Nalbari, Assam.

Vi For ~ that the action of the respondent

Pt

is corystal clear example . of calourable exercise
of nower and administrative discretion and as such

not sustainable in law.

viila Far that in any view of the matter the
impuaned orders are not sustainable in law and

are liable to be oguashed and/or set aside.

DETAILS OF REMEDIES EXHAUGTED -

&. It is stated that there is no other remady
under any rule and this Hon'ble Tribunal is the

only  rvemedy.

MATTER NOT PEMDING WITH ANY COURT

7. The applicant declares that there is no

case pending before any cther Court/Tribunal.

Contd/~. .-
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8. RELIEF SOUGHT FOR

In the facts and circumstances of the case the

applicant prays for the foullowing reliefisia-

B.1 The impugred orders dated 12.11.07
{Annexure~3)  and 14.11.2007 {Annaxure  —107
and the order dated 15.11.2007 (Annesure — 113

be auashed and/or  sel aside.
8.2 Such further and other order (sl may

be deemed fit and proper for the ends of

justice may alsc be pnassed.

9, INTERIM RELIEF -

in the facts and civecumstances of the cése, the
applicants prays Tor an interim order staying the
operation of the impugned orders dated 13.11.07 (Annex-—
ure-317 issued by the respondent N, 3 aE.well A%
the release letter dated 14.11.2007 (Annexure -—i0)
issued by the respondent No. 4,rahd the crder  dated
150 .2007 (Annexure -—113 $ill the disposal =f  this

petition.
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10. In the event of the applicetion being
by YEgiSﬁETEd pagt‘the apﬂliC“tién has heen
Thvrough lawyer. . ’

i1. PART ICULARS OF FOSTAL ORDEE

I.F.0. Nm. -~ FO0 EOQI6YET,
Date of issue - 526////59"
Issued fram'—‘Cl\p,O Gy

Favable at - C,}f\7’

1

1Z2. LIST OF ENCLOSURES -~

As per index.
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I. Dr. Ashwin Kumar Mahanta, son  of

Chandra  Mahania, aged

fms, 2 - - 3.
PRy i:r"’*f' &I

Teacher . Fhyvsical Educaticn. Jawahar Na wodava Vidvalava,

3o, T - ae o} e I T O LI - P B TR hen oo g iy oy o
Malbari, in the disirist of Malbavi, Assam, do hereby
P g k] . o
affivm 1yl L.zE‘t - N i = fi:-}_ Tonem —
. —

i. That I am  the Applicsant in the instant  cace
L}

and  as  such I am fully scavinted with the facts and
civcumstances  of the cass.

g

=, That +the stotenent made in this sffidavit

and  in the accompanying petition in paragraphs ¢/, 2, ¥(%,

*/vvﬂ K, Lo, 01, 0.88, v, 53970/,
27 ) fA Gre true to iy knowledges,

those made in  paragrabhe in this aooomEanying  pstiiticon

g
ir  paragraphs 4(£,/°,5;‘f) —_— ave
true to my information derives from the records  which
I believe to be true and the rest ave my humble  submi

sions before this Honfble Sourt.
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NMowvember, 2007 at Guwahabi.

Tt/ —

6rd, 24,7
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1. Dr. Ashwin Humar Mahanta, son of Sri Subal

oA

Chandra Mahanta, aged about 29 YEIFS ., oy profession
Teacher, Fhvsical Education, Jawahar Navodava Vidvalava,

—r
Ly
a3
fors
e
3]

5
o
ot
pur
o

o
i1

i
ot

i

trict  of Maibari, Assam,. do heveby ;

solamnly affirm  an

o
=
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3
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-ty
s
e
B
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lmi-
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1
ot
o
ul
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o

s
P
i

paragraphs 1 o ve fTrus ko bthe best of my knowl-

edoge, beliei and informaticn.

put my hands  unbo fthis  verifis

1.
3
i
o

fis z%@;th gay  of November, 2007 at Guwahabi.
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L { NAVODAYA VIDYALAYA SAMITL ® e No 036825713620 T ;i
’ : 'l{l-.(ilUNAl_f()l"l-'l('l-‘..NUN( IRINS THELS Fex Mo:- 0364-1521361 - A
: ‘ SHILLONG . 1
i o0 PINCTRONY, cawil: paveansanchametin ' i
b (Ministry of'f tuman Rewnnce ihev, avarnshillongisreditfmail com ’
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' ot iy
oo Where as a-disciplinary proceeding against Dr. A.K. Mnlmmn PET.- ﬁ
cob ! JNV Ndlban (Assam) is umlemplatcd =
: ' y
- . i
: Now . therefore, the undersigned, in exercise of the p'o'vslfers conferred L =
i
qub-rule of Rule 10 ofthc Central Civil Servnccs (C laqenﬁcanqn Control and-.
Appeal) Rulcq 1965, here by piaces ihe said D ALK Mahanta - under
%quens‘!(m with mmechatc cffEC'. ' i i
" It is fugther ordered thet during the period that this arder shall LT 4
g .
N renmn‘in-tnrcc the héadquarters of. Dr‘ A K Nshanta -PET, NV, Nalbari * - ' 3
; shall be t!n same JNV ie Nah-m(lxwum)and the said Dr. Muhauta shall {
. .
not teave the haqrs. without abiaining |he nrio penmssnon of the: underqlg ed.. ;
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(Under Ministry of HRD, Department of Secondary and Higher Education, Government of lndla] ' ‘
ASSAM

©-

NQ:F.T=1 ZZUNVINLBR)/Z2007-08/ Lone (05 DATED: 27.08.2007 |

To
Dr A K. Mahanta
TGT/Physical Eduoatnon Teacher
§/J§wahar Navodaya Vidyalaya
“~Nalbari, Assam. '

Sub: - Handing over of Order No.F.2-44/07-NVS(SHRYPers/ dated 23.08.2007.

Sir, ' . '- ' - . _: ]

1. Enclosed herewith the’ Order No.F.2-44/07- NVS(SHR) /
Pers dated the 23" August, - 2007 of the Regional
Office-of the Navodaya Vidyalaya Samiti at Shillong
received by. this office through FAX for ' your
immediate necessary action. .

2.'Hence, you are hereby dlrerted to handover all the
charges heild by you in r/o Games and Sports Stores ‘ : 1
to  Sri $.S.Shuvam, Store Keeper with immediate :
effect and the Store Keeper will handover the -said
store to " the. PET [F] on her joining after availing
the leave » : T

) >o . Yours falthfullv
\\e% |

[R.DanlelgRetnakumar]
PRINCIPAL Rdgcipal
‘ A JN%%NAUMRI .
' - ' HoRelqo
SRy ERT st
1. The Deputy Comm1551oner, NVS, Shlllong for inf, Pl.
2. The Deputy éomm1331oner Cum- Chalrman[VMC}, Nalbari-
- for information pl.
3. Srl 5.58.Shuvam, Store Keeper for compliance.
o 4. The Personal File of the 1ncumbent for records
' 5. Offlce Copy.

PRINCIPAL
1o be tree SOPY

gertified AT N -

'~@dvemﬂ$.
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;To.

Subject:

Dated: .28th August, 07.

[

ThawPfincipal

Jawaﬁér Navodaya Vidyalaya,

LY
S

Respected Sir,

As you: handed over a Suspension Order vide

ANNEXURE-3 (Series)

-Regarding Suspension Order.

Nalbari (Assam)

letter

No.F.1-17/JINV(NALB)/2007-08/CONF/05 dated 27/08/07

L

1. ?Which'is injustice and malafide

2. Which 1is without priorf

bause;-

!
|
{

i .

intimation and so

i
)

3.’f which is wlthout giving chance/tlme to ;defend

4. . Which . is mentally harashment in the part of

my sincere sarvice.

So 1n the above c1rcumstancas

know from you what is

I would

like to

disciplinary proceeding

contampleted agalnst me and for which reason I have been

handed over a suspension order as earlier as possible.

i .
L

‘ N
o ,wme@ te bo true copy ;i C

Aémeeﬂ

-~

Thgnkfng you.

Yéur5'$éith¥ully

Sd/- Illag1ble
28/08/07

Dr. A.K: Mahanta

TGT (Phy. Ed.)
J.N.V.{Nalbari (Assam)

Contd. ..
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‘ANNEXURE-3 (i),
- s
To, . |
T X o . !
~ ' The Principal ' .
? Jawahar!Navodaya vidyalaya, Nalbari (Assam) '
. Subject: Rééarding Station leave. j
Dated: - 28th August, 07. .
Respected Sir,
As you handed over a Suspension order vide letter
No.F. 1-17/JNU-.' (NACH )/2007—08/CQNF/05 dated 27/05/07;
which is inj;stibe and malafide without prior intimation
and socause. Since, I have been rghdering my sincere
service to the samiti retaining my Quality and result,
the said order astonished me.
. . - ! .
: ~ Hence,.I would like to go to Guwahati to take some )
% 5 , 1egai advicé};So, kind sir allow me for the said.%l need
: sta#ion leave from 29th August to 1st Septembar D/N, @7.
; ol 3 Thankinb you. -
i i ) - .
| - F.

9

" Yours faithfully
sd/- Illegible
28/08/07

Dr. A.K. Mahanta

TGT. (Phy. Ed.)
J.N.V.jNalbari (éssém)

-
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. Jawahar Navodaya Vidyalaya: Banekuchi:: Nalbari Dist
nder-Ministry of HRD, Department of Secopdary and Higher Education, Government of india)

ASSAM {781 340]

led- 8.08.2007

o =TTV (NGBR)2007-08107- '

To »
The Deputy Commissioner
* " Navodaya Vidyalaya Samiti,
Reglonal Office- Shillong.
Sub:- Forwarding of application - Reg.
Sir,
1. Pi_eése find enclosed herewith an application submitted by Dr. AK.Mahanta
TGT/PET in respect of the suspension order issued Vide NVS, RO .Letter
No. F.2-44IO?uNVS (SHR) / Pers/ Dated 237 August, 2007.
2. The application in original is forwarded herewith for your observation
please. ' -
Yours faithfully
NP
}.E\Aé‘
(R.D.Retriakumar]
_ PRINCIPAL
PRINCIPAL 't
Enclosed:- As stated above. - JN NALBARI
. A ° TEuTYY
SSAM SEq
< Ma ]no«\r-‘}‘*-'
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T S Jawahar Navodaya Vldyalnya Banekuchl:: Nalbari Dist
.,mfer Ministry of HRD Department of Secondary and Higher Education, Government of Indla]

, ) ASSAM [781-340) ;
NoFAATIINV (NLBR)&OO?—OBI-DA ' Dated; 28.08.2007

To N | ,’

o The Deputy Commissioner !

1 Navodaya Vidyalaya Samiti, !

A Reglonal Office- Shitlong. !

; " Sub- Fdzwafdjng of application - Reg. :

~ : !

Sir, :

1. Please find enclosed herewith the S!atlon Leave permission submitted by
Or. AK. Mahanta TGT/ PET from 29T August 2007 to 1! September, 2007.

’2. The application in original is forwarded herewith for your observation
please.

Yours faithfully
N

R.D. Rétnakumar]

*  PRINCIPAL
PRINCIPAL ivivsrd .
M.V, NALDARI . : 3
. . ) ﬂnmﬁo . .
I En c!osed - As stated above. e
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ANNEXUR £33 (iv)

._‘_.-_.«-_f -;. e

iThe Deputy cgmm1551onar THrough Princ1pa1 JF.NLV.

;Nalbar1, Assam

M. v. S Reg;ondﬁ office (Shlllong Region)
Nougrzm Hills, Noar ClVll Hospital

" - Shillong (Meghalaya)
Subject: Régérqing reinstate of my service.
Dated: 6th Sept., 07, J.N.V. Nalbari (Assam)

Respected sgi,

ﬁost régpectfully & truaiy I Dr. A.K. Mahantaf
would like to state vou that on 28th August, 2007, i
prayed regardlng my statlnn leave to take “legal advice
and the reason of my sudden Suspan51on order. But, sﬁilL
; am no; rqu;vzng any 1nformat%on from your kind self
(10 days ave;} the said applications " has been routad
out from the Pr1nc1pal J.N.V. Nalbari on 28th August o7
by v1de letter No.F.1- 17/JNV(NLBR)/20®7—@B/®6 3& 07,
}Again, X have sent the xerox copy of teh said ‘aéplica—‘
tians. Throughn speed post"” on 3@/08/07 (Eecauée.; R.O's

3

Fac. and telephone No. was not working)

i -

Respected S1r, I am a szncere staff of N.V.S. I
render my szncere serv1ce tc tha Sam:tz Slnce' the; ayar
2001 ‘But, I am in gerat suppressed even you obtaln me

from my fundamental rlght by your adamant behav1our

r

. L GOpPy - :
@eﬂj‘h@é to bo Fﬂt@ Mg _ Contd....p/
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t
Sa, klnd 8ir, once agaln I am praying your |honour

to rexnstate me 1n my service to give me relief and

personally requestedsMr. V.V. Reddy Asstt. COm S8ir to.

&
-gelect the J.N.V. Nalbari as Vence for teh said Sport

mact.o7) .

Your .early necessary action in this regard is’

highly solicited.

v

Thanﬁing you ..

Yours?faithfully

Sd/- Illegible - ,
Sth Sept 2007 |
Dr. A K Mahanta

TGT»(Ehy. Ed.) _
J:N.Vf;yalbé(iA(Assam) , :

Contd....p/
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ANNEXURE-4.
The Hon’ble Commissioner

(Kailash Colony)

Subject: Pfayer for justice.

D&téd :  30th August, 7 Nalbari (Assam)

Raspected sir,

E]

Most respectfully and truly I would like to ;state

- . - | .
you that on 27th August, 07, I got suspension ordeﬁ from
ny Princibal Mr. D. Tatna Kumar, I astonished by raceiv-
: , i

ing the sudden Order which was without prior intimation

and so cause.

Respected Sir, It is a cdmplgte malafide, fabri-

c@tqd.'totai conspiracy an% plahning on my sincere

service. As'I have been rendering my sincere service

since 2001 and during my service I always tried to

- @established ‘the truth for better tomorrow. By which I

have been tortured/harassed/5 times transferred by au-

thérity/ever attacked by the instigated students:; which

' is-well know to you. As I am in truth, that’s why in

every occasion by grace of god I got success for estab-

" lishing the truth. Of course it was late.

Last ysar, before joining of Mr. Retna @umar.
Prineipal of this school, the Vidyalaya was in worse
e i
{

conditipn. No, teachers were interested to manager the

situation. Mysalf and Retna Kumar (Prihcipal) triéd to

M : Contd....p/

Nayadéyg vidyalaya Samiti, Head‘Office, New Delhi.

e

|
.
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|
|
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‘ . !
umanage the school. Even, he has issued several memo to

'5‘:3‘ [ I
-he taachers for their each (not supportlng the authorl-

‘ty): Tha said memo 5 were kept in their personal =f11e.

,Somehow. we manage ‘the situation. But, in my namei prin-

'pélfis‘ taking advantage and .gradually molest the
‘;;hool s environment and management for his own benefit
'and gain. Then I understood his motive and set  aside
myself. evéﬁ, hé tried to motivatelme by giving .differ—
ent chances. ;

HOW, MR. PAT_NAKUMRR, PRINCIPAL, MISMANAGE THE QIDALAYA

FOR HIS PERSONAL BENEFIT:

1. In cost Board Exam, Principal initiated a mass

copying with the help of D Gfoup and answer,rwritQBn by

. i
the taachlng staff, Mr. Kamal Deka, night Chowkider
collacted Rs 50/- to Rs.100/- per students to hand over

l
the wrztten copy from the physics Laboratory: whxch is

nearest to the exam room whaere teachers were engaged to

urita thae answer.

¥

2. Last year two éyater Purifier "AQUA GUARD" had

purchased for the students. It was happened due to

request by me to Hon'ble Deputy Commissionsr, Mr. OD.

‘Hazarika. And I personally took the initiative to fitted

‘the said in the Dinning Hall. But over Principal took

the said "AQUA GUARD" to his own Quarter for his two son

and wife by’aepriving 250 students élong with staff.

with gas stove, cylinder, guest. house items and lob move

T 3. Vidalaya®s 'FREEZE, GRINDER MIXI, T.V. Stand along

unauthorisedly kept in his quarter by depriving the

[

Contd.;..p/'
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A

facility given to the ‘Students, Staff, M.I.Room and
Guast.

L 4. Catering Assistant, Mr. Santosh Bora with the help

of Mess I/C Sold huge amount of(broken rice without any
1nformation Aan enqu1ry comm1ttee was formed (by the
Principal) whare I was the member of that Commlttse and

we placed the report along Nlth the po1nts of qecom—

-mendation. In the Recommendation Committee recommand to

depoéit éhe amount received by selling the Broken. rice

to the Office but it was not deposited till now. ‘There

was no account on it. Prlnc1pa1 is taking the money and

blackmail the Caterxng Asstt. by that letter and taklng
£
advantage from him.

5. In the mess, mismanagemant'is going on alongwith

" not distributing the food times equally to the Students.

Principal is mum on the matter.

A

'6. In'puréhasing of Uniform, he is taking interest to

deprxve the poor students by giving low quality. But he

'fgiled becauge, I was the members of verifying Commit-

tae- "

T,L In my 1n1t1at10n R.O. has given an opportunity to

organ1se cluster and Reglonal Sports meet along with

Natlenal Coachzng camp to this V1dya1aya for the first
time evar s1nce astablishment of this School But,

Prxnc1pa1 is: playxng a negat1v¢ role. and 1nstlgat1nb the

;

o parents that 1; would hamper the teaching of the y1day~

o 8 l
laya. So, targated me for my initiation. !

Contd....p/




8. Principal has given more advantage to the most
indisciplipé studants for which this Vidayaiaya hag been
facing trouble. Now he is instigating the said students

against me-(only 5 student of Class X).

9. “Principal is not taking any action against the

teachers who indulged in different activities. Their

- parsonal file could give you details. Now, he is insti- "

gating ‘théivséid‘ teachers te give wrong stataments

against me. . '5

10. tagt year move than Rs. 1 Lakhs mismanagameqt dons
R - ‘ : |
by meso Committee. The details kept by Principal in

hiddén record.

11. He engaged Mr. .Promod Singh, Arvind Kumar Kairect
Zolal, Mrs; M. Chg}ia; Vidayalaya Night Chowkider,
Driver andtéome P.T.C. members (one has Criminal Reg-
ister case in Nalbari Thana) to instigate the students
ﬁo give wrong statements against me to the Officer or

any body whoever come to find out the facts.

12. He ‘has been tbreataning the poor students/parents

by fOrcefully taking the Court affidavit.

13. He is aiways deprive the leadership Quality of the

Studants.,

14. He developad a groupism among the stgff and de-

stroying the whatsocever of us.

Contd....p/




Dr. A.K. Maﬁanata)

_15.' By hobk and crook he wantz my removal from his

.,Vidayalaya fdr his staff stylexﬁuiqcratic. undemocratic

f“-managemant which is only for his benefit and result etc.

Much more LO S8Y «c.enavas

In tha_abova-circumstances,‘I fervently pray your

honour to underétand the situation which is a conspiracy

and planning against me and give me justice to find. out

the truth fbf batter tomorrow. I would like to add§ more

T ‘ _ o L i

here that said Priqcipal is taking the Support of Mr.
: . ‘ i

Despak Deka, a parent and forecefully member of P.T.C.

who himself is criminal cum contractor cum pol#tical

‘ |
ieader (self style) (He has ragister case in his name in

‘Nalbari Thana). He is frequently visited _the Principal

aven in night 11 p.m. and making this School a battla

field of criminals for his personal benefit but not for

“the welfare of the Vidayalaya. Much more to say but it

'uaS'not happéned 80.

Therefore, your early necessary action is highly

solicited.

Yours faith?ully,
sd/ Illegible
30.08.2007. .

74T (Phy.Ed) .
J.M.V. Nalbari, Assam.

Copy to:

Deputy Commiésioner,“gShillong Region for information
e

Please. X

Contd....p/
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XY
‘-
NAVODAYA VIDYALAYA SAMITL |

REGIONAL OFFICE; SHILLONG |
TRMPLE: nam. wux :POINT, |
LAC JONG = 753003 |
Minletry-of Human: Resouresand  Development, |
- Deptt. Of Education, Gevi. of Indle) |
‘l'-l oawmmmnmz 5o

~ suspension

-undessigned and 10 the Cluster Ve stating thereby that there was.

Whesets, Dr. AK. Mabanta, PET, INV Nalbm has been placed under
vide this office keiter no. 9 44/NVS(SHR)/Pera/2663 dated 2.318/0‘1 .

sent - MOSBAZE thmugh SMS on 10/9/07 to the

Whereas. Dr A K. Mahanta
thrmttohmhremi

 bis family in NV, Nalbar

' P&
" gentified 1o e ¥ ©° ' xmmedistely

Now, them'ow considenn

also hereby transfened to INV, W. Kameng on admlnlstmnve ground so0 that the

famﬂymmmﬂw

They are entitled for TTA/TA/DA beaefits as per NVS rules.

3 | DEPUTY comnssmnj
" Dr. AK. Mahantz, | .

| PETQU/SY

i Mrs. B. Mahants,
i Librarian, -
~ JNV, Nalbari.

Copy to -

i 1. The Principal INV, Nalbari:to relieve the concerned persons. 1mmediutely

2. The Principal INV, W. Kameng with. request to-submit repoTHn ]ommg

g his request Dr. AK Mahanta, PET (U/S) is
rattachadtoJNV W. Kuneng mamfeMrs B. Mntunta,hbtman,mv ‘Nalbanm

P, 01
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o ® P13 Trve m a2 e - Gnf |1y R, 22907,
orm,
. ]AWAHAR NAVODAYA VIDYALAYA To,

(7 sieme R sisera, e wvem, firen finim)

Mye. Boadk s Mobarts

- - | g1 CAibyaniay)
) Hﬁﬁ,ﬁtm- Hﬁmﬁ (3{'{-’]’1{) fir1. 169 340 . e ’
(Ministry of Human Resource Development T, Adon (L1,
Gowt. of India, Deptt. of Education) _ o

Banekuchi :: Dist.- Nalbari Pin-781 340 (Assam)
2 03624-240332 :: Fax No.- 03624-240332
e.mail-jnvnalbari@sity.com
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jawaiiaf.’]\fawc{aya Vidyalaya :: BaneRyuchi : Nalbari Dist
Under Ministry of HRD, Depariment of Secondary and Higher Education, Government of tndla]
ASSAM

NO F.2-6/JNVINLBRY2007-OB/CONF/ O8 DATED : 22 .09.2007

OFFICE ORDER

“Consequent upon of the NVS, Regional Office, Shillong vide Office Order
No. F.2-7/PFINVS(SHR)/Pers/ dated the 18" September, 2007 [copy enclosed]
Mrs B.Mahanta TGT/Librarian is transferred and posted at JNV, West Kemeng on 7

administrative ground.

Mrs B Mahanta TGT/leranan is, hereby, relieved of her duties on the FN
of the 22 September, 2007 with a direction to join her new place of pasting with
immediate effect. Her Last Pay Certificate wili be dispatched by post in due

course of time.
She is entitled for TTA/TA/DA benefits as per NVS rules.
53,

. \
[R.Daniel Retnakumar]
f Principal
i PRINCGIPAL
Copy to:- 4NV, NALBARY

1. The Deputy Commissioner, NVS, Shillong Region for inf. Please.
2. The DC-Cum-Chairman [VMC], Nalbari for inf. Please.
3. The Principal, JNV, West Kemeng with a request that her Service Book
~and other service records will be dispatched in due course of time.
& Mrs B.Mahanta, TGT/Librarian for strict compliance.
3. Office Copy. 43N

\){ \J d‘*\
pﬁiﬁb’f P

J.NV., NALBARI

‘Assam|

Centified to be true cem :

Vd

A.dveeph
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o Annexvae-¢ (1)
9awahar Navodaya Vidyalaya :: BaneKuchi : Nalbari Dist |

tUnder Ministry of HRD, Department of Secondary and Higher Education, Government of India)
ASSaM .

- No F.1-1 7IJNV(NLBR)/2CJD'7'DBI EONF/11 DATED : 22.09.2007

| o | CFFICE ORDER

| ' ; !
| ;
i

. i
In pursuance of the NVS, Regional Office, Shillong vide Office Order No.
F.2-7/PFINVS(SHR)/Pers/ dated the 180 September, 2007 [copy enclosed], Dr
AK.Mahanta TGT/PET[M] under suspension is, hereby, attached to JNV, West
Kemeng with immediate. effect, ‘

. Now, therefore, th%fsaid Dr A.K.Mahanta, PET [U/S] is, hereby, refieved
from this establishment on the FN of the 227 September, 2007 with a direction to /
repart to The Principal, JNV, Wgst Kemeng with immediate effect.

He is eligible for the TA/DA as per NVS rules.

sd-
{R.Daniel Retnakumar)

PRI,
Copy to- J .N.V;,—P:,:‘.L;B AR

1. The Deputy Commissioner, NVS, Shiflong Region for inf. Please.

2. The DC-Cum-Chairman [VMC], Nalbari for inf. Please.

3. The Principal, JNV, West Kemeng for inf. and n/a please.
4. Dr A.K.Mahanta, PET [U/S}for immediate compliance.
- B
b

. Office Copy. \\ o
Ple o miee 2P
. PRINCIPAL

PRINCIPAL
' J.N.V.,, NALBARI

i |
| Assam
| ,

i

Certified to be e cumy

Advacete .
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Jawahar Navodaya Vidyalaya :: ®BaneRuchi : Nalbari Dist
tUnder Ministry of HRD, Department of Secondary and Higher Education, Government of India)
ASSAM

‘No F.1+1 '7/.JNV(NLBR)/ZDU7'DB/GDNF/1 Q DATED : 22.08.2007

OFFICE ORDER

, Consequent upon the transfer and posting of Smt. B.Mahante.*
- TGTiLibrarian to JNV, West Kemeng with immediate effect vide NVS, Regional
. Office, Shillong Office Order No. F.2-7/PFINVS(SHR)/Pers/ dated the:™8"
' September, 2007 and her subsequent relieving from this establishment vide
. Office Order No F.1-17/JNV(NLBR)/2007-08/CONF/08 dated 22.09.07, she is

 directed to vacate the official residence- allotted to her in this establishment with
immediate effect enabling this office to aliot the said quarter to next official on

seniority. :

3

o

[R.Daniel Retnakumar}
Principal
' PRINCIPAL
Copy to:- o JNV., NALBARL

1. The Deputy Commissioner, NVS, Shillong Region for inf. Please.

2 The DC-Cum-Chairman [VMC], Nalbari for inf. Please. -
_3%eB.Mahanta, TGT/Librarian for strict compiiance.

4. Office Copy.

AN \‘Q*"V‘- :,\Q’P‘i
3_. //;‘,'):7’\‘ '
PRINCIPAL
PRINCIPAL |
J.N.V., NALBAR
‘Assam .

A

Gartificé to b 1O com

pédvecst®

€
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Jawahar Navodaya Vidyalaya :: BaneRuchi : Nalbari Dist
~ tUndar Ministry of HRD, Department of Secondary and Higher Education. Govemment of India]
ASSAM

NG F.1-17/JNVINLBR)2D0O7-08/CONF/O9 DATED ; 22.09.2007
OFFICE ORDER

Consequent upon the transfer and-posting of Smt. (E} Mahanta TGT/Librarian to JNV,
West Kemeng with-immediate effect vide NVS, Regional Office, Shillong Office Order No. F.2-
7IPFINVS(SHR)/Pers/ dated the 18 September, 2007 and her subsequent relieving from thls
establishment vide Office Order No F.1-17ANV(NLBR)/2007-08/CONF/08 dated 22.0 '
board is, hereby, constituted fo take over the full charges of the Library with the officials as

under :- ‘ —
" Sri K.Zalal, PGT/English ; Presiding Officer
Sri P.K.Singh PGT/Hindi : Member
Sri 8.5.Shubham, S/Keeper Member
Smt M.M.Roy, TGT/Music X Member
. - Smt D.Deka, TGT/Hindi : Member

The- board will check and verify -the ground stock with. the ledger stock and

discrepancies, if any, are found, a report to be submitted to this office for further necessary -

action at this end. On faking over of the Library charges, the Library is to be sealed and hande..*

over fo the Librarian whoever is going to join the institution against the vacant post. The
" necessary handangltakmg over of charges to be completed latest by 1700 hours on the 22nd

September, 2007 enablmg the refieved official to join her new place of posting at her earliest.

{§ \ @é\ /-/
¢ [R.Daniel Retnakumar}
& Principal
. @ PRINCIHPAL
Copy to:- o JNV., NALBARI
. . Agsam

1. The Deputy Commissioner, NVS, Shillong-Region for inf. Please.

2. The DC-Cum-Chairman [VMC]; Nalbari for inf. Please.

¥ 'Smt B.Mahanta, TGT/Librarian for strict compliance & necessary coordination with
the board members.

4. Officials concerned with a direction thal discrepancies, if any, are found in future,
they wili be held responsibie for the consequences there-of.

5. Office Copy. -

\ \ f"»/

W@JBA
LNV, NALB: &

Cortiticd to be true copy As sam

“Advecm'o‘

e — e M o A e i 2 ke N

3 A m o
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Certified te be true copy

o,

'sd/ Illagible

"J.N.V. Nalbari, Assam.

ANNEXURE-7 (Series)

"The Hon'ble Deputy Commissioner,
Navodaya Vidayalaya Samiti,

Regional Office (RO);Shillong.

Sub: Regarding Head Quarter Attachment.

Dated: 3rd September, 2007.

®
@

'Raspeetéd sir, éi

With due respect and humble submission, I would
like to state you that I Dr. A.K. Mahanta, TGT {Phy. Ed)
got youf Order F. -2 L27/PF/NVS(SHR)/Prs  dated 18th
Septembér. 2007 on 24th September, 2007 where 1 have
been attached with my wife to J.N.V. West Kament. But
sir wasf Kamenng is far away from my. home District
(Kokréjahat) and previous J.N.V. Nalbari Where .... my
inventory and house hall items were kept and it will be
the placé where we will find difficult to look after my
old pafénts and study of my Sen "Abhinav’.

So; kind sir, do necessary steps sympathetically
so, thai my wife could be posted in Near by J.V.v. of

Assam which is nearest to my home district Kokrajhar.

Thanking You,

Yours

faithfu;1y

(Dr. A.K. Mahanta) TGT (Phy.ED)

Contd....p/

P

Aévmemn
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ANNEXURE -7 (iF
Theé Hon’ble Deputy Commissioner, !

Regional Office (RO),Shillong.

'NaV0daya Vidayalaya Samiti,

Ragarding Traq%fer Order.

i
# Dated: 3rd September, 2007.

ISR fRespected 8ir,

With due respect and humble submission, I would
like to"state that I Mrs. B. Mahanta, TGT (Leb) got my
transfer Order F. 2-7/PF/NVS(SHR)/Prs dated 18th Septem-
ber, 2007 on 24th September, 2007 where I have baen
transfarn;d to J.N.V. Kameng-along with my husband - Dr.
A.K. Mahanta (attached). But Sir, INV Kameng is far away
from my  home diétrict and previous poéting area JNV
nalpari where all my inventory and hosue hold items were
kepi and,it will be the place where we will, find diffi-
CUit to ilok after my old parents in law (who are suf-
fering from heart and having pace maker) and the study
gf of small son. l

-So,_please Sir, do necessary steps sympatheéically
that wa could be posted in near by JNV of Assam wﬁich is

- nearest to my home district Kokrajhar.

Thanking you.

Yours faithfully

sd/ ‘Illegible
(é;?ﬁahanta)

-~ TGT (Liberian)

J.N.V. Nalbari. Assam.

rmiﬁéétobelwi corr contd....p/
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FrpEan Jawaliar Navodaya Vidyalaya :: BaneKuchi :: Nalbari District
':/ Mi :"*:? - [Under Ministry of HRD, Department of Secondary and Higher Education, Government of India]
D & 3 - ASSAM [7B1 340}

No-F.17/JNVNLBR/2006-07/Conf/ 1} Dated: 22.10.2007

Kt(dd XCA ’r/(\ I

To : ‘ -
Mr A.K.Mahanta ,
S/0 Subal Chandra Mahanta
Ward No 10, Near TV.R.C
- P.O.Kokrajhar
Kokrajhar District {783370]

SUB:- Fdrwardinq of official letters — Rea.

Sir,

Enclosed herewith two official letters from NVS(SHR) letter Nos F.-2-
712001/NVS(SHR)/ Pers/2805 dated 13.09.2007 and F.2-8/2007/ NVS(SHR)/Pers/
dated 04.10.2007 in rlo Mr A.K.Mahanta PET(M)-under suspension and presently
attached at JNV, West Kameng and Mrs B.Mahanta Ex-Librarian of this vidyalaya
and:presently posted to JNV, West Kemeng for their information.

Thanking you,

Yours falthfully

; \f\
Enclos: Xerox Copies A.S.A \&\QX,\

[R.Daniel Retnakumar]

. PRINCIPAL
~ r;QWCfP/‘f
M., NALB A AR
f\aqam

ﬂa%j’a [y neive § Ga //M /oﬁ of
Certified 1o be true oy

Adveocate
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F.No. 2-8/2007/Nvs(str WPer/ Dated:. /1012007
To
‘Smt. B.Mahanta, Librarian :
INV- West Kameng ?
Ar, Pradesh,
Sub; -Request transfer of

Smu, B.Malmma-l.ibrarian, JINV West Kameng (0 4 yNv
Kokrajahar (Assam) of Dr, A.K.Mahanta-PET(U/S).

.. ;nearby home dist,
. SirfMadam,ﬂ"' |

ing 1o on-availability «f

vacancy in any | INV
- dcceded 1o, You gre

advised to join your duty

Yours faithﬁxlly,

E /1 Z"/\,\‘{F\q '
| S HARMA

(M.L. MA)
DEPUTY COMMISSIONER
Copy to :-

1. Dt.A.K.mahantu, I’E:’I’(U/S) INV West Kameng (Ar._Pradesh) with reference (o l
Iepresentation dated 4/) 072007 . —
2. The Principal

ls
L

INV Wesy Kameng 7 Jny Nalbari for information necessary.

e 3. Personal file.

\ S
P AR '.
Y/ (e iy | |
3' A~ N SR T 4: DLEPUTY COMMISSION R
w Yy 7 P Dn ~
cxdo ) : LN
o ' A ‘U\A" )
- g
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Cert . . v
pdvecst®




"< 5& T
NAVODAYAV-!IDYALAYA SAMITI ] . Phono No.: 0364 -2500331

REGIONAL OFFICE

Fax No, :0364-260033%
Barik Point,SHILLONG-793003

»~ : . .~ email:
i havsamisancharnet.in e ,
r (Ministry Of Human Resource Dev. . z
nysroshillongtireditimail.com :
» 1l L'. -
F:N0.2-7/2001 / NVS(SHR)/Pers/ 2-¢¢~ Dated : ]?;1 })Septcmbeﬁ()(ﬂ

OFFICE ORDER

4

Sanction is hereby accorded to release the subsistence allowance

. equal to 50% of his leave salary on half pay with appropriate deamess

allowance of his pay drawn w.e.f.23/08/2007 in  respect of
Dr.A.K.Mahanta, PET(under suspension) attached to JNV Nalbari (Assam).

L
Further, the suspended official has to submit the mandatory certificare
as per rules belore release of he subsistence allowance to the Principal
JNV Nalbari (Assam) that he does not engaged himself with any kind of
business of profit,profession or vocation. And the same copy has to be
forwarded lo this office for its records )

.
76~ |
‘/'Dr. AKMahanta, (U< ) - h\b ¢
PET JNV Nalbari IV s s s s ¢
; (Assam) ‘ _ s - .
, (A.B.BHARDWAJ) ! j ;
I/C DY. COMMISSIONER -
Copy to:

L]
01. The Principal JNV Naibar (Assam) for information and necessary action

02. The Cluster Incharges, NVS Regional Office for information,

‘\;‘1 Shzed AN AN :
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. '.._‘-.-....__..- —————— o —-—

Applicnt (my. .. ﬂ Yir W, .\_-_:n. X .\,.\21. L {‘:".‘1\‘

V’ ~Union of L £

v
Sdvoeaty For the dopl e Ml ]\}, RAVE ‘VX L hg & h\\ bRk .l
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K Renmgs .
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) e R ﬂr":-h"r of Lho Tr !'e Y
23.10.2007 Heard  MrK.K. Madhania,” Sladingel
| cbunsel l_o‘r the Apphconls O A
- - tos.279/2007 & 2007200/ ‘
o ' } The Applicant in U./\.'/_‘/"‘.!}-i.':‘e‘t s 4

conlends thal he wus vusp«'ndw! ‘mm
s&erwce w.e.f, 23.08. 2007 bul so far i

hol been issued any clnunge sheel wisjod

' /
icunqud s

:¢1om1olly should have been issued wilhin #7 o
gk)ys, olhetwise suspension slancls vl e
7 835 per rules. o fhe conlention of Ihr:
.af\ppliconl is coue(:f, ihcnhe is chrecledd to
fesubmit  his joining 1epor| nl'c)‘ng- wilh
dtepr‘eser'\lulion to the concernod authonily
Poinling  oul elevand  ules onl Hye
jeoncetned aulhorily is diiected lo rli}p(‘)see
fof the taptesentalion wilhin 15 clerys from

Ve dale olreceipt of the representalion.

§ join his duliess it he hes ol Do issuncl enyy
{ charge sheet within the fimes slipuleded] iy

y
J
|
' ?
{ Meanwhile:, Applicant weoutet Ty e ticght ey
i b
!
!
the rules.
|

! ‘ Conlel,
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23.10.2007

/\m)l'u':('mi o2 Mis, Bobiter Mool

wile of ihe fist Applican!  (in O.A.
No.280/2007) who has been honslerred (.)lh

on 1892.2007- and has been asted i{()‘

vacale the residential quailer. leume«H

: I
. I
counsel Tor the Applican! Gondends, ”"i‘!

. . ‘ . . o
ihis aclion has been taken only o henoss

Ihé Applicant and his wife i.e., séconr.i
‘ Appfiécn!. _‘ o
Consideiing the fcacls cid
citcuinsliances of ihé casey, lhe O A« s
admilted. issue nolice 1o the Responclenlpy:,

‘Respondents are ditecied 1o file zep‘y

slalemenl. Looking 1o the citcumslane es b

the case, as explained by lhe leamed

counsel for the Applicants, if Mtg. Brabsiley

Mcdaihemler thcy e allowee | foy cxonhinnes iy

e present place of poding il he nopl

dale, il she has nol been1elievec) alier |
. ~ v o .. L. . '

|
Post the case on TO12.2007. Copy o

Mis orcler shall e cmand 1y e Pempynnye fetn

chireelly alsey,
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HAVDAYA VIDYALAYA BARHT) Plome Mo. 1 0364 -521383 A LaE S

ARGITHAL OrmIeT Pax Mo 10304 c21208 .00 g
© TRNPLI ROAD, DARIK POINT owchl moYaamBeanhamat.in RSt
LACHUMIBRE SHILLONG-TS2001 - nyereshl ongGred M sll.com lL(‘.
(Ministry Of Kurman Rasoarcs Dav. - , o
Departirant of Education)

F. No.NVS§(SHR)/Pers/ AKM/ 0773¢ ¢ o Dated : /3 Nov.'07.

EORDER

Whereus an order placmg Dr.A K. Mahanta, PET, JNV. Nalbari” under -
suspension was made by the undcrq:gnod on 23.8.07.

Now, therefore, the un(]f:rmgnod in exercise of the powers conferred by Clause
(c) of sub-rule (5) of Rule 10 of‘thc Centrat Civil Services (Class:fcat:on, Control and

Appenl) Rules, 1965, hereby rovokes the said order of suspension with immediate
effect.

On revocation of suspensxon Dr. AKX, Mahanta PET i3 posted to JNV. West

Knmcmz with immediate eﬂ'ect
S -

(M.L. SHARMA ) 3” 7 |

DEPUTY COMMISSIO\JER
D« A k Mahanta,
| P [, '
| IJNV. Nalbari, Agsam.
Copyto: |
The Prili«;ibnl, JNV Nalbari/ West Kameng. - :




: |
3 - T : ™ % : e
T = A (B
Jawalar Navodaya Vidyalaya :: Banckuchi : Nalbari Dist
(Under Rinistry of HRD, Department of Secondary and Higher Education, Government of India) -~ -

- s
ASSIM : -
< ¢ % ;2 -

L!o\if. 1-17INV(NLBR)2007-08/ CONF/ [ J- 2.0

Dated : 14.11.2007

el ‘
By Regd Post /By-ftwmd

OFFICE ORDER

Consequent upon the revocation of the suspension order by the
Competent Authority vide NVS, RO Lelter no. F.NVS(SHR)/Pers/AKM/07/3660 ,
dated 13.11.2007 [Copy Enclosed], Dr AK.Mahanta TGT/PET is D posted at | ;
JNV, West Kemeng, Arunachal Pradesh with immediate effect and he is, hereby, ’
relieved from this vidyalaya on the AN of the 14”‘-November, 2007.

His Personal File -and Service Book will be dispaiched in due course of

| \.“‘f;\\‘\‘é\ |

[R.Daniel Retnakumar]v

lime.

. _ Principal
Dr /K Mahanta, TGT/PET PRIz
tached at JNV Wost Kemeng LN HALBAL
Arunachal Pradesh. Assam p
Copy to:- |
1. The Depuly Commissioner, NVS, Shillong Region for inf. Please.
2. The DC-Cum-Chairman [VMC], Nalbari for inf. Please.
3. The Principal, JNV. West Kemeng wilh an intimation that the
~ LPC of the incumbent is attached hereviith for N/A.
4. Office Copy.
PRI/CIPAL
PRIMC 254
SNV MALEAR)
‘Aszam
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| West Kameng, Arunachal Pmdeqh on the basis of SM3 mes

“direcied o allow him to Join if charges has not been famed within 45

c . v ) (—.g _
(%\

HAVODAYA VIDYALAYA CALA i
REGIONAL QP L OHHEOfe
HMPLE ROAD, BIARNC O I,
LACUMICIREE, SHILE O - 7975 001
IMinishy of Haman Qesouien s
Develapraent, Depdl OF Fducatiog,
Goverament of Indiny
Tel 0364 2500734 Vo 20000700

Datewd Lgi 12057

No U 2-7PEINVS(SHURYPers) 4/ V1 (7 J

OFFICE MEMCRANDUM

Whoreas Srf AK, Mahantn PET JNV, Nalbar was sus ponrind on 23.08 ’?_GO?

Ay '; n rinr\ml-n NEL N «' ruur\r quan oo Invn \| h\:‘ e \nml l Wy .ri gre ol o ,- 4 ipl\ :
it I ELRIR LS B IS BT -11 ' e LR

age o rnt l(: .1!11.10; ig.n
that there was threat to his life in JNV! Naibari.

Whereas, he has appealed 1o Hon. CAT, Guw.almh fo allow him o join in 330y,
Nalthari on qmun(! that no chatge sheol has !)nm issted fo Lim and Hl, o CAT Dy

00 days on nes
rules.

Wiierens, Sri AK.Mahanta has reprosented on 25.10 7 007 {0 attow him o o in
as 45 days have passed and he is enfitiod fo | join a8 perdimation of Mon, AT

Now Ihefofo:e consndeung his representation and direction of Hon. GAT,

keeping in view SMS message wheréin threat In him and his hrmly was nrought fo ihn

"~ holice of tho nullmntnw St AKX Maimnta sland atfached 1o it in Y M

Ay Ahat’ e
) Kumm-g, /uuum,nm Fnuut.m iuo Vil

shle, ?
1|\‘|¢A RIS AT

s mou mul mm;u‘mu witll st (1R llll
benift so that both LOHld stay in peaceldl environment. His shifliig from JNV, Mainai

was necessitated as he may not inteifere in the dopartmeontal nvestigations and

-mnc. nees diring the inquiry. His charge shaei is also wmmi withing §0 drve o D

suspension.

RLL. Sharaia)
Deputy Comimissioner

RR

To
St /\KMthmh 1GTPET [ll/‘j
Altached lo JNV West Kamerg,
Arunarhal Pradesh

Copyfo-

1. Thﬂ Prmc*p’al, JNV, Natbari Waest Kameng [A.P] for nocassary action,

P T

2. Ollice (,opv /‘ / ‘
. / il "l v

i‘i‘ frost
o ’ DEPUTY (‘().L. SENED

I

/hm}o&m - 7"[ .
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L : NAVODAYA VIDYALAYA SAMITI  —

fpt _ REGIONAL OFFICE, SHILLONG

: * SR : TEMPLE ROAD, BARIK POINT,
L

LACUMIERE, SHILLONG - 793 001
(Ministry of Human Resource and
Development, Deptt. Of Education,
Government of India)

Tel : 0364-2500331 Fax - 25003358

- No F.2-7PF/A KMINVS(SHR)/Pers/ 37/ ¢ Dated : /4-11.2007

B

OFFICE MEMORENDUM

1. The undersigned proposes to hold an inquiry against Dr. A. K; Mahanta, PET, JNV, West Kameng,
Arunachal Pradesh under Rule-14 of the CCA (Classification, Control, and Appeal) Rules, 1965.
The substance of the imputations of misconduct of misbehavior in respect of which the inquiry is
| proposed to be held set in the enclosed statements of Article of charges (Annexure-1). A statement
- of the imputations of misconduct of mishehavior in support of Article of charges is enclosed o,
(Annexure-1l). A fist of documents by which and a list of witnesses by whom the Articles of charge L
is proposed to be sustained is also enclosed (Annexure-lii & V).

R - R s el e e b

2. Dr. AK. Mahanta, PET is directed to submit within 10 days of the receipt of this Office

Memorandum a written statement of his defense and also to state whether he desires to be heard
in person.

3. He is informed that the enquiry will be held only in respect of that article of charges as are not { 2
admitted: He should therefore specifically admit or deny each article of charge. ﬁf

4. Dr. Mahanta, PET is further informed that if he does not submit his written statement of defense on
or before the date specified in Para-2 above, or does not appear in person before the inquiring
authority or otherwise fails or refuses to comply with the provisions of nule-14 of the CCS (CCA)
Rules, 1965, or the orders/directions issued in pursuance of the said rule, the inquiring authority
may hold the inquiry against him ex-parte.

5. Aftention of Dr. Mahanta, PET is invited to Rule-20 of the. Central Civil Services (Conduct) Rules,
© 1964 under which no Government servant shall bring or attempt to bring any political or outside
influence to bear upon any superior authority to further his interest in respect of matters pertaining
to his service under the Govemment If any representation is received on his behalf from another
person inrespect of any matter dealt with in these proceedings it will he presumed that Dr.
Mahanta is aware of such representation and that it has been made at his inslance and action will

be taken against him for violation of rule 20.9f CCS(CCA) Rule, 1965.

8. The receipt of memorandum may be acknov\:ledged.

w il
;. L | | (NXL.SHARMAW /)

DEPUTY COMMISSIONER - L
Dr. A. K. Mahanta, PET . :

JNV, West Kameng,
ARUNACHAL PRADESH

5
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~ IN THE CENT

DMINISTRATIVE TRIBUNAL
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AR griafae sitgan
Central Admiuistralive Tiibunal

4TDEC

:%k/n qrETet SuTEdid

Grvee et Bench {

IN THE MATTER OF :

0.A.NO. 298 of 2007
Dr. Ashwin Kumar Mahanta

-VS-
Union of India & Ors.

-A N D-
IN THE MATTER OF :

0.A.NO. 280 of 2007
Dr. Ashwin Kumar Mahanta

-Vs-

' Unioﬁ of India & Ors.

-AND-

IN THE MATTER OF :
0.A. NO. 279 of 2007
Dr. Ashwin Kumar Mahanta

mﬁwznduxwwzxs

P

...Applicant

...Respondents

...Applicant

...Respondents

...Applicant

-Vs-
Union of India & Ors.

-AN D-

IN THE MATTER OF :

...Respondents

A brief affidavit filed on behalf of the

Respondent Nos. 2 and 3 (Commissioner

and Deputy Commissioner, Navodaya

Vidyalaya Samiti) in O.A. No. 298/2007, to

place on record the developments, which

have taken place in the aforesaid matters.

ﬂwﬂ"i}" ‘%J%»KM :
Na/n@&, Khaenol

Advocade 1¥]13]0%



"

AFFIDAVIT

I, Sri Mohan Lal Sharma, aged about 58 years, son of Sri B . R. Sharma,

presently serving as the Deputy Commissioner, Navodaya Vidyalaya Samiti,

Regional Office, Nongrim Hills, Shillong, Meghalaya do hereby solemnly affirm and

declare as follows :

é

That, I am the Deputy Commissioner, Navodaya Vidyalaya Samiti (herein
after referred to as N.V.S in short), Shillong and I have been impleaded as the

"ReSpondent No.3 in Original Application No. 298 of 2007. I have also been

impleaded as a party Respondent in the other two Original Applications, viz.
279 of 2007 and 280 of 2007. I am fully acquainted and well conversant with
the facts and circumstances of the instant case and as such, I am competent to
swear this affidavit. I have been duly authorized to swear this affidavit on

behalf of the Respondent No.2 as well. : "

That, the instant affidavit is being filed for the limited purpose of placing on
record the various developments, which have taken place in the aforesaid
matters pursuant to the filing of the said Original Applications. The Deponent
craves leave of this Hon’ble Tribunal to refer to and reply upon the statements
and averments made in this affidavit for the purpose of proceedings in
Original Applications No. 279 of 2007 and 280 of 2007. The Deponent

briefly places the factual matrix of the case herein below :-

(A)  That, on 23.08.2007 the Applicant was placed under suspension in
contemplation of disciplinary proceeding while he was serving as
* Physical Education Teacher (PET) at Jawahar Navodaya Vidyalaya,

(herein after referred to as J.N.V in short),Nalbari, Assam.

(B)  That, against the said suspension order, the Applicant Sri Ashwin
Kumar Mahanta made several representations to the authorities for
revoking the same. In the said representations; the Applicant also
made various allegations against his authorities including the Principal
of JN.V, Nalbari.

(C)  That, on 10.09.2007 the Applicant sent an S.M.S to the Deponent
stating, interalia, that there was a threat to his life and his family at
JN.V, Nalbari. Therefore, on 18.09.2007, considering his request, the
Deponent issued an order transferring him to J.N.V, West Kameng,

Arunachal Pradesh along with his wife Mrs. Babita Mahanta, who had

M also been serving as a Librarian at J.N.V, Nalbari.
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Be it stated herein that pursuant to such transfer orders being
issued in favour of the Applicant and his wife, the Applicant’s wife
had also been released on 22.09.2007 and had withdrawn T.T.A
advance of Rs.13,000/= in this regard and the new incumbent in place
of Mrs. Babita Mahanta (Sri R. K. Pandey) also joined at J.N.V,
Nalbari on 24.09.2007.

o ey

A copy of the said joining report of the new

incumbent of Librarian of J.N.V, Nalbari
.1 l‘\[x
17DEC dated 24.09.2007 is annexed herewith and
qarETet TS marked as ANNEXURE — A
l Guwehati Bench ‘
(D)  That, despite having withdrawn the T.T.A advance, the Applicant and

(E)

(F)

his wife Mrs. Babita Mahanta filed two Original Applications, by
suppressing material facts before this Hon’ble Tribunal, in October,
2007 challenging, interalia, the transfer order dated 18.09.2007 in
Original Application No.280 of 2007 and another Application praying
for revoking the order of suspension dated 23.08.2007 in Original.
Application No.279 of 2007 '

That, this Hon’ble Tribunal, on 23.10.2007 considering both the
applications, was pleased to direct that if Mrs. Babita Mahanta had not
been released already, she may be allowed to continue in her present
place of posting. This Hon’ble Tribunal was further pleased to direct
that the Applicant, may submit his joining report along with his
representation to the concerned authorities pointing out the relevant

rules which will be disposed of by the authorities within 15 days.

A copy of the said order dated 23.10.2007
passed by this Hon’ble Tribunal is annexed

herewith and marked as ANNEXURE - B

That,on 13.11.2007 the Deponent vide order under memo No. NVS
(SHR)/Pers/AKM/07/3660 was pleased to revoke the suspension order
of the Applicant and further directed him to join at J.N.V, West

Kameng. However, the Applicant once again deemed it fit to

" approach this Hon’ble Tribunal by way of a Misc. Case No. 120 of

M KRsr g

2007 in Original Application No.280 of 2007 praying, interalia, for
staying the order dated 13.11.2007.

~A copy of the order dated 13.11.2007

revoking the suspension of the Applicant is



S

(G)

annexed herewith and marked as

ANNEXURE - C

That, however, this Hon’ble tribunal, after hearing the Counsel for the
Applicant on 19.11.2007, was pleased not to entertain the Misc.case
and infact was pleased to allow the Original Application to be

withdrawn and the Misc. Petition was also permitted to be withdrawn.

- ra s b ——C e A 31 S ? o e s Yo

: ';:;}-s lﬂﬂ-':.i'l.'" E-‘-n‘i;:i";‘-km .
~{ Cenural Avmiiistiauve Tibunad Copies of the orders dated 19.11.2007

170eC""

uTETE A Ta91s
Grwveehiati Bench

passed by this Hon’ble Tribunal are annexed
herewith and marked as ANNEXURE — D1
& D2

(H)

)

()

That, pursuant to the revocation of the order of suspension, a statement
of imputation of misconduct was issued against the Applicant on
19.11.2007. | |
A copy of the said imputation of misconduct
dated 19.11.2007 is annexed herewith and
marked as ANNEXURE - E.

That, however,the Applicant once again approached this Hon’ble
Tribunal by way of another original Application, which was registered
as O.A No.298 of 2007 praying for quashing of the orders dated
13.11.2007 (revocation of suspension) and 15.11.2007 (order whereby
Applicant was directed to join at JN.V, West Kameng).

That, it is pertinent to mention herein that the said Original
Application N0.298 of 2007 had been filed on 28.11.2007. However,
vide order dated 23.11.2007 issued under memo No. F.2-7/PF/BM-
NVS (SHR)/Pers/3762, once again on his request, the Applicant had
been transferred to J.N.V, Ri bhoi, Meghalaya and Mrs. Babita

mahanta vide a similar order had also been posted at J.N.V, Ri bhoi

~ Copies sof the order dated 23.11.2007 are
~annexed  herewith and  marked as

ANNEXURE - F1 & F2

That, in view of the facts and circumstances that have been narrated herein

above, it is evident that the Applicant has approached this Hon’ble tribunal by

suppressing material facts in all the 3 Applications and has filed frivolous

litigations. The Deponent humbly states that the sequence of events narrated

M- K[W hérein above clearly reveals that the authorities have acted in a most bonafide
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manner and have tried to look into the interest of the Applicant at various

stages and have accordingly, transferred him at I.N.V, Ri bhoi, Meghalaya. In
view of the same, the Original Applicétions No. 279 of 2007, 280 of 2007 and

298 of 2007 have become infructuous and are accordingly, liable to be closed

by this Hon’ble Tribunal.

4. That, the statements and averments made in the -instant affidavit may be

treated as a part of the records of Original Applications No. 279 of 2007 and

280 of 2007

5. That, the statements

made in this paragraph and in paragraphs

128,28, 2¢(Pmt), 20, 26,2 26,266,202 T (Patp)l 2.

are true to my knowledge and those made in Paragraphs

2Cleatt) A2y

T e

being matters of record are true to my information derived therefrom, which I

believe to be true and the rest are my humble submission before this Hon’ble

Court. I have not suppressed any material facts.

And I sign this affidavit on this [ %ay of December, 2007 at Guwahati.

Identified by me :

o ot

Advocate

gty smafas afaew
Central Administ:ative Tiibukal

17DEC "

AgTETeEt FLTAalE
Gy oo zongh

[

DEPONENT

Solemnly affirm and declare before me

by the Deponent, who is identified by

Me M Fhausd Advocate, on this the  day of
7 December, 2007 at Guwahati

ADVOCATE

QQ'@ qavsny Viatla dexa
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* To.

The Prin cipal
INV-Nalburi

Date: 2470972007
Rel. Fo227/2000-NVSISHRYPers/29602, Dated 2H/009/07

Suh donnng report,

St ‘

|

Most vespectfully, T do like to inform you with reference 10 the above cited !
fetter, that T have been appointed by Navodaya Vidvalava Samit as an Librarian and

pasted in your School. . i :

I have aceepted the appointment and Wish 1o join your Vidyalava today o
24/09/07 F/iN. _

It is for vour intimation unwcedﬁ.l action,

. W\!-'((‘
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Bt 1 : 7‘ 23.10.2007 Heard Mr.KKMahanfa ~ledined™
' ' cbunsel for the! Appliconts in  C.A.

hfos.?.??/?OO?&? /2007.
The Apphconl in  O.A.279/2007

2wl A

;. e s
2 oh e

b

contends thal he was suspended trom
sqerwce w.e.l. 23.08.2007 but so tar he hos

kot been issued ony charge sheet which
rc\ormoliy should have been issued within 45 = 12

gicys, otherwise suspension stands revoked

i ?]S per rdles, it the contention of ihe
1 "\pphcorﬂ 1s conrect, then he is direcled to
tesubmit  his joining teport olona  swith
::epreseniohon to the conceined authoity
onmfmq out regevont ules and  Hhe

oconcemed authoyity is duecled to dispose

lof the represeniation within 15 days from
_ , {the date of recelpt of the leprescnimhon.
ST ' ST :rv\eonwhite, Applicant would have tight 1o
} join his dufies if he has not been issued ony
A ! charge sheet within the times stipulated in
ﬂ ihe rules. |
Conldd.:..

o ettt -t b btk
p—
et -

CM«&%ULOL b be fime
N Khomndl
Aocatle .
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: the Applicant and his wile lLe.,
Applicant. o

4

Applicant No.2 Mrs. Babito Mahanta
wile ol the (in O.A.
No0.280/2007) who hqls been transterred out
on 189.2007 and ;hcs been asked 1o
vacate the residentiol quarter.  Leamed
counsel for the Applicant contends the

thit action has been taren only to hars
second

first | Applicant

the and

F 7 ’ Considering facts

R - citcumsfances oﬂhe”&&"‘se‘ihe O.As aie
ﬂ e - " admitted. lssue hotice fo the Respondents,
i; ' | N _Respondents are dlreciad fo fite reply
23 ~ statement. Looking t the circumstonces of
P b TR ,?he case, os expldned by the leamed
fﬂ ‘counsel for the Applicants, if Mrs. Babita
q Maohanta may be glowed to conlinue in
‘ e . the present pluce c'pf posting fit the next
" ?i “date, i she hay nol Enamcluwed akeady.
{ ’ . Post the case pn 10,1 22007. Copy ol
i . this arcder shall he sent 1o the Respondents
j ; :::__ ‘ diiec:tly ulic-). H

; ] .\ Kt

i ! |

i \

: ®ate of Application 1 ..55.:45. 2

: oate on which copv is ready ¢ 25 a8

i Date on why't copy e dollvered § . g R

Gortlﬁco to be true cony

k,‘uﬂ..ﬁ IR

A.Tl. Gu.shet} Berch
Guwnhus-S, :
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U" ) . e .—u.-—t’;_". ’: Ve 4’~."»’-
. : It :. e j
‘AYA VIDYALATA M'*m | ,«"I",\ Frore Mout 0364 31523 | 7 ;'tq 5T A m,- -5
DA 4 s | "‘;;fg‘é A Fext Ho.' 10384 011222 | -Central - Adm;; mlanw T .bwdl
U1 NOAD, BARIK I'Oﬂﬂ' §1 mfﬁ ‘een maysymGuenchnimet.in e '
w CHUMIARY SHILLONG-T8200 1 .;,}* nytreshlongGrediasilcom _ f
(Minl=try Of Huras Rasoarce Dev. S 17DEC il
Dopartimront of Education) ‘
: AgTETE FaTANS
NN ! r -t . Cene 0 wehat! B
FM0NVS(SHRYPerWAKM/07/ B¢ ¢ 9 Dated | /3 Nov.'u7.| Guwehati Be iFf““
E
ORDLER
Whereas an order placing Dr A K. Mahanta, PET, INV. Maltarn under
suspontion was made by the underaigned on 23 .8.07,
Now, therefore, the undersiined in exercise of the powers conferred by Clause f
1
() of sub-rule (5) of Rule 10 of the Central Civil Services (Classification, Control and :
_ o , i
Appeal) Rules, 1965, hereby rovokes the said order of suspension with immedisate
|
efYect. ' E
On revocation of suspension; Dr. AKX, Mahanta, PET i3 posted 10 JNV. West :
Knmcng_\_yith imniediate effect i
//) L/ ‘Q \/—— ’_‘*)
(ML SHARM A 13 S
. B DL’J’UTY COMM I.SSI_UNER ’
" A K. Mahanta, f
R, ‘
7 INV Nalbari, Assam. ; ;
. | |
Copy 1o , !

The Priucipal, JNV Nalba;ﬂ West Kameng.
. Condapied L be Dme
A obrrocrle

o A e T Y T e R ¢
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1. Originalapplicztion NO. _2_\_@: O ;0 |Gl Acn, m,;,w j'““;fd]
2. N_ci'ss Fotition No._____ -/ 17 DEC 9nn-
3.I Contemut Totition No__ ! ’ ML DTIEY
Guweibati Bench

S

—

4, Raview :\opl%catlon No., .

f‘Pplicant(S)a.A%%}.Lf\?’.‘.’\?“\ J’..S\./\.(.‘é“\é‘{.".‘.l%s-.Unmn of In?ia & (TS

\nplicabts K . /\. }J\'LQ 9,/\_.‘4 L. \LO Ay R b DQ q_ Loy .‘.\.

Advocato for tho .

kL S anmons,b. A Dot

------------------------

- v ———

Order of tho Tribun>al

-

7~ - -

o ————a- "‘""“"""""""".l"-

Mr R. Duatah, learned counsel for

the Applicant |s present. None tor the
Respondents. 1. arned counsel for the
Applicant has s;red that the Applicant
of the O.A. has heen reinstated on
revocation of ‘rhe suspension order.
Therefore, he prays for withdrawal of
the OA. The O.A. is sllowed to be

withdrawn. 4. A e W alLe
—’f:fcroruw*o be wrtrdeeusr -
The O.A. accordingly  stands

disposed of. No order as to costs. L

sd/- .
Khushiram Manotanjan Mohanty
B wgggort MRS
o).-w“) X
2l o\ "
mfaaaﬁ'il;\ |
Seetivn ¢ P el
| Admirisi ~ ¢ hunal -, /5 éc
' l_emr:‘ FTETET FUTS10 G s 2ol

Sovan 1obed peH
- %’j’.“ a5 It Khgonol
| ‘\ Aob\/wﬁ .
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L, OriginalApnlication NO.

2, MiBs Fetition No.__

GJW'A HATI BENCH:

/
N

120 /07 Lo A8 ?Vfgzm_mwmmmm.

3. Contem:t Fotition No___

gty wmrefia et

/ Central Aall.ashi ative Tnbuasl

4. Roaview Application No.

. 17DEC?™"

T ETETE% 2 Tz.r Qﬁa

Applicant(s).. P, A, K\L\M ..... VS-Union of Inkis o Guwgehsti Bench
Advocate for the Anplicaats..h-¥y J\L@Lm \ y.&. . D LLC"L‘C"E\ ceeen
ATURN 0¥ o2 Lo Y S L A oY O

————

Sd/-
Khushiram
Member (A)

———— i v - — -

Qowvedd | bo NV

Notes of the Rcegistry i

_ 16012007

S S e “e e
Date Order of the Tribunal

X fe v @ W e = o = AP e e rrr— ——
) ¥ _— ISR

!

In view of the order passed in the

-

O.A. this M.P. also stands dispoéed of.
I ~

@entral Adu. - - -

Sd/-
Manoranjan Mohanty
" Vice-Chairman
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No I"2-TPFIN KMINVS(STHIR)Pers/ 477 /

Br. A, K. Mahanta, PET

8.

. inperson. '

“~v-bofore the date spacified in Para-2

‘Rules, 1965, or-the orders/directions issued in

e L B A S A PR WA R A NN PR R A W |
TEMPLIZ ROAD, BARIK POINT,
“{Q>  LACUMIERE SiNLLONG - 793 001

(Minizstry of Human Resomee and

Cewesiment of hiwelize)
Pl = 364 2500031 Fux - 25003308

Revelopmaent, Depll. Of Education, ANNEXURF__{..E

Daled : /7 11,2007

¥ . OFFICE, MEMORENDUM
|

Jhe undersigned proposes o hold an inquiry against Dr. A, K. Mahanta, PET, JNV, We
Aunachal Pradesh under Rule-14 of the CCA \Classification, Control, and Appeal) Rules, 1965.

:The substance of the imputations of misconduct of mishehavior in respect of which the inquiry Is

pioposed to be held set In the enclosed statements of Article of charges (Annexure-1). A statement

of the imputations of misconduct of misbehavior In support of Atlcle of chargas Is enclosed

{Annexure-ll). A list of documents by which and a list of witnesses by whom the Articles of charge
it praposod 1o bo sustained is also anclosed (Annoxura-1i & V). ! '

st Kameng,

Dr. AK. Mahanta, PET Is directed to submit within 10 days of the teceipt of this Office
Memorandum a written statement of his defense and also to state whether he desires to be heard

He is informed that the enquiry will be held only in respect of that article of charges as are not
admitted. He should therefore specifically admit or deny cach article of charge. -

Dr.'. Mah‘anta, PET is further informed that if he does nol submit his wrilten statement of defense on

above, or does not appear in person before the inqulring
e fails or refuses to comply with tho provisions of rule-14 of the CCS (CCA)

pursuance of the said rule, the inquiring authority

alithority or otherwis

may hold thie inquiry against him ex-parte.

4

Adlention of Di. Mahaita, PET s invited to Rule 20 of the Central Civil Services (Conduct) Rules,
1964 under which no Government servant shali bilng or attempt to bring any political or outside
Influenco to bear upon any superior authority 1 fithor his Interest in respect of matlors pertalning,
to s service under the Government It any representation is recalved on his behalf fiom another
person in réspect of any matter déall with in these proceedings it will be presumed that Dr:
Mahanta is éware of such representation and that it has been made at his instance and action will
be taken against him for violation of rule 20 of CCS(CCA) Rule, 1965.-

The receipt of memorandum may be acknowledged. '

! [ :
S r'w-y/i s

. (M L.SHARMA
! . DEPUTY COMMISSIONER

JNV, West Kameng,
ARUNACHAL PRADESH

¢ -
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Central Admiuistraiive Tribunal
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~ V= Dr AKMahanla, PET while working in JNV, Nalba

" ARTICLE - |}

. P.K.Singh, PGT (Hindi) on 14.08.2006 during the evening assemb

-8

STATEMENT OF ARTICLES OF CHARGES FRAMED AGAINST Dr -

o . 4. AKMAHANTA, PET, JNV, NALBARIASSAM

i

ANNEXURE - |
ARTICLE ~ |

. ri, Assam misguided and
Instlg:ntod the studenls of Class X an ncled ag

organization.

. That Dr A.K.Mahanta while working at Jawahar Navodaya Vidyalaya, Nalbari,
Assam is alleged to have manhandled Si R.K.Mandali, TGT (English) and Sri

' ly In the presence
of s"la{f and students. :

ARTICLE - i

1

- “The said Dr A.K.Mahanla while working as PET at Jawahar Navodaya
Vidyalaya, Kalaigoan during the period from August, 2003 to September, 2005 is

alleged to have been in habit of instigating and provoking the students against
Vidyalay{a administratipn and putting outside pressure.

'[ln: this way the said Dr A.K Mahanta has indulged in a behavior unbecoming
of a Government Servant thereby conlravening Rula 3 (1) (iil) of CCS (Conduct)
Rules, 19§4 as applicable to the employees of Navodaya Vidyalaya Samiti.

| ®Fa sare fow whag o
Cenwral Admusistiative Trbunal

17 DEC "
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G Lt Borch

ainst tho establlshad norms of tha




;; SR 17 DEC 70" .

i

e ,Z’.

ANNEXURE - §i

STATEMENT OF IMPUTATION OF MISCONDUCT OR MISBEHAVIOUR I
SUPPORT OF THE ARTICLES OF CHARGES FRAMED AGAINST DR.
; : AKMAHANTA, PET, NV, NALBARI, ASSAM -

ARTICLE - |

, Dr. AK.Mahanta while functioning as PET. in JNV, Nalbari, Assam instigated
* the students of Class X against vidyalaya administration, While misguiding them he
1said that he ‘and the students were from Assam and the Principal was Non-

Assamese. He misquided them and provoked them to unite on the Assamese and

‘Non-Assamese lines to remove the present Principal Sri R.Daniel Retnakumar as In

the past they were united o remove Sri P.Madhavan, the then Principal, one year
back. v .

' Dr AK.Mahanla also shared his divisive views with some parents. In the
Parents Teachers Councij meeting held on the 12w August, 2007 he told the PTC

members that there Is no need for the students to bacoma Doclors and Engineers as
all these professionals were corrupted. :

i“.-Hearing a compliant about the anti vidyalaya activities of Dr A.K.Mahanta, Sri
K.C.Das, Asslistant Commssioner and Cluster in Charge reached JNV, Nalbari to
investigate the matter on 20.08.2007. A few PTC members knowing about the visit of
the Assistant Commissioner complained before the investigating officer that the said
Dr AK:Mahanta was creating problems for the vidyalaya administration by

misguiding and provoking the students. Dr A.K.Mahanta was asked to clarify his
posilion and he admilted thal he had said these words, '

The sludents of Class X while deposing before the investing officer on

20,08.2007 submitted written-statement indicting that Dr A.K.Mahanta was disturbing -

their minds by unnecessary instigation against the Principal and teachers. They
- further stated that he had shown favour towards Class X! for his own interest.

Sri Sanjay Kumar, Principal, NV, Lakimpur, Assam. has alleged that Dr
A K.Mahanta was in the habit of instigaling the students on Assamese and Non-
Assamebe lines while working in JNV, Lakimpur, During his tenure in Samiti, Dr

A.K.Mahanta is bbserved creating problems for the school administration, dividing
students and teathers on the basis of regionalism :

-
; &gta gmiafas wfaso
: . . Central adniinistrative Tribunal
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" the, presence of the students and staff he
+ RK.Mandali. When Sri P.K.Singh PGT (Mindi)
y he misbehaved with him, pushed and manhan

" a Government Servant, therchy contravening Rulo 3 (1) (1

L f-lS ¢

o | i
In this way the said Dr AK Mahanta has indulged in a behay

ior unbecoming of
of CCS (Conduct) Rules,
aya Samiti.

1964 as applicatile to the employees of Navodaya Vidyal
ARTICLE - |

t

That on 14.08.2006 thora wan final Inlor houso fool ball match hotwoon the

$tudents of Shivalik ang Udaigiri houses of JNV, Nalbari. After the match all the
students and teachers assembled at the assembly ground for evening assembly.

fhe said Dr A.K.Mahanta asked Sri RK.Mandali TGT (English) to announce the
results of the match. Sri R.K Mandali express

as he was not feeling well and requested th

res : : ' K-Mahanta insisted saying that it was his
{SriR.K.Mandali's) duty to announce the result and lhus became furious and violent,

pushed and manhandled S
tried to stop the said Dr A.K.Mahanta,

‘ In tilis way the said Dr A..Mahanta has Indulged in a behavior unb
4 Government Servant, thereby contravening Rule 3 (1) (iii) of CCS (Con
' 1964 as applicable to the employees of Navodaya Vidyalaya Samiti,

acoming of
duct) Rules,

ARTICLE ~{ii
' |
t That due lo unbecoming aclivilies the said Dr A.K.Mahanta while working

as PET al Jawahar Navodaya Vidyalaya, Kalaigoan during the period from August,
2003 to September, 2005, he was placed under suspension. In order to put pressure
on the administration for revocation of his suspension he instigated and provoked the
students against the vidyalaya administration and got issued ‘a memorandum dated
08.08.2005 from Kalaigoan Anchalic Students’ Union alleging - regicnalism and
harassment to Dr A.K.Mahanta and his wife Mrs Babita Mahanta. He also got issued
a:news item in the local news paper dated 31.07.2005 thereby maligning the

i reputation of the organization in the estimation of general public.

" In this way the said Dr A..Mahanta has indulged in a behavior unbecoming of
. a Government Servant, thereb contravening Rule 3 (1) (iii) of CCS (Conduct) Rules,

+.1964 as applicable to the employees of Navodaya Vidyalaya Samiti:

| Fdty waniafau wfaeao
N Central Admiuistrative TAbuns!
‘ "

1 .I DEC et ‘

1131’@';2} AL RALS
Grw.-h- o Bench

——



~16-

ANNEXURE - it

~ LIST OF DOCUMENTS BY WHICH THE ARTICLES OF CHARGES FRAMED

AGAINST DR, A. MAHANTA, PET, JNV, NALBAR

l, ASSAM ARE PROPOSED
TO BE SUSTAINED

ARTICLE - {

1] Statement of students of Class X
2] Minutes of PTC Meetings.

3] Investigation report submitted by Sri K.C.Das, Assistant Commissioner.

| 4] Allegation by Sri Sanjay Kumar, Principal,

* ARTICLE - |

- 4] Statement dated 12.12.2006 of S P.Madhavan, Principal, JNV Nalbari
' 5] Notice dated 14.08.2006 for meeting of staff of NV Nalbari.
6;] Minutes of meeling of staff of NV, Nalbarj held on 14.08.2006

ARTICLE - |

1] News item published in the daily News Paper “Pratidin" dated 31 07.2005,
2] Letter dated 08.08.2005 from Kalaigoan Anchalic Students' Union.
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v | | ' ANNEXURE-1V -

LIST:}OF WITNESSES BY WHOW THE ARTICLES OF CHARGES FRAMED
AGAINST DR AKX MAHANTA, PET, JNV, NALBARI (ASSAM) ARE PROPOSED
' , a ' - TO BE SUSTAINED :

/ ARTICLE - |

1] Sri Madan Malakar, Parent of Class [X Student, PTC Membelr, Nalbari.
2] Masler Direswar Boro, Class X, JNV, Natbari.

. 3] Sri K.C.Das, Assistant Commissioner, NVS, Shillong.
ARTICLE - |

1] Sri RK Mandali, Ex-TGT (English), JNV. Nalbari. R s afae
. 2] Sti P.K.Singh, PGT (Hindi), JNV. Nalbar' Couirdi Acmuisuative Tribunal
~3] StA.G.Sharma, PGT (Biology), NV, Nalbari, )

31511 P Madhavan, Ex-Principal, JNV, Nalbarl, 1T0EC ™

5] Sri K.Zalal, PGT (English), JNV. Nalbari, L s sty

6} Sri H.R Singh, Ex-PGT (Physics), JNV. Nalbari. 1S . Berch

7] Sri S.Bahuguna, Ex-TGT (Maths), JNV, Nalbari.
{88 A.Kumar, PGT (Geo), JINV, Nalbari, )
i 9] Miss D.Nayak, Ex-FCSA, JNV. Nalbari,

v 10 Mrs P.Sarma, TGT (Assamese), JNV, Nalbarl.

ARTICLE- Il

s Tapas Kumar, Assistant, NVS, RO, Shillong. -
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LAYA VIDYALAYA SAMI
oy v/ PP/ DM NV IRy, 1er s /]"1) Nt 2 Dated: 23 Nov2007

OFFICE ORDER

Sh. AK, Mohaopta, PET, who was posted to JNV, West K:NTI(‘J{F
Arunachal Pradesh- after revocation of suspension is now poetcd on
request to JNV R1 Bhoi, Meghalaya

He is dxrutcd to report on duty in JNV, Rj Bhoi, Meghalaya with
immediate effect.

/ /7,1,/ [,\,,

DEPUTY COMMISSIONER
Te, '
A K. Mohanta,
PET
NV, West I(’mvm)g
Arunachal Pradegh

Copy to:

.

1. The PI]I]C‘lpr{I J‘\V West Kameng, Arunachal Pradesh.
2. The Pnncnpal JNV, Ri Bhoi, Meghalaya

.{/\(\/ SN f\‘ f )
DEPUTY C( MMISS]ONER
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Lt Navodaya Vidyalaya Samitt,
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HAVQED ,é YA VIDYALAYA SAMITI

[, 2-7/PR/BM-NVS(SHR]/Pers [ 33-€ | Dated: 23 Nov'2007

OFFICE ORDER

Transfer of Mrs. B. Mohanta, Librarian, JNV, West Kameng

Arunachal Pradesh s hereby modified on request to JNV, Ri Bhoi
Meghalaya

she 1s ducr:trcl to report on duty in JNV, Ri Bhot, Mcphalayq mth
ummulmtc ch((t

/)’\/h{ N
(M.L. qu/\rw/\) i
| DEPUTY COMMISSIONER
To, :

Mrs. B. Mohanta,
Librarian

JNV, West Kameng,
Arunachal Pradesh

Copy to:

1. The Principal, JNV, West Kameng, Arunachal Pradesh
2. The Principal, JNV, Ri Bhoi, Meghalaya

’\1 L._
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VAKALATNAMA

IN THE CENTRAL ADMINISTRATIVBE TRIBUNAL, GUWAHATI BENCH, GUWAHATI

O.A /RATCPAALASPT INo. <498  of2007

............ &MX’MApphcant (s)

.......... %MOM'G]'/M‘€M Respondent (s)

L.. Mol Shotomde Applicant

No.......... /Respondent No..2...in the above application/Petition do hereby appoint
SM‘%{NW&MH«EBWM& cate/s t 'ld d act
1 KN Cha .38 Lol y Mis. K S: CAe , Advocate/s to appear, plead and ac

for me /us in the above application/petition and to conduct and prosecute all proceedings

- that may be taken in respect thereof including Contempt of court petitions and Review
applications arising therefrom and applications for return of documents/ enter into

compromise and to draw any moneys payable to me/us in the said'proceeding.

Place :- g/pw\?weﬂé’

Date :- | '?[Df 2

Executed in my presence Signatu%
i (R.S. ChowdRury)

Signature




CENTRAL ADMINISTRATIVBE TRIBUNAL
GUWAHATI BENCH |

O.A/RAFEPMART. R T& 007

. < ? M 2/9” Respondent (s)

fhaving “been  authorized

, NM{T&LG?A M’WQM
by the Central/State Government/ Government Servant/ .........{J........... Authority/

Corporation/ Society notified under Sec. 14 of the Administrative Tribunal Act, 1985,

. Gl
hereby appear for applicant No. ............. / Respondent No. °2/ .8 .. 3. and undertake

to plead and act for them in all maters in the aforesaid case.

o o (s 0t e

‘Date: | S]/{ [D?/LQYF Signature and Designation of the Counsel

Address of the Counsel for service. ' M LW\//



NOTICE

Date: / ?/!k/O}’

- From : Mrs. Manisha Khaund,
Advocate

To : Mr. R. Duarah,
Advocate for Applicant

Sub  : O.A.No. 298 of 2007

Sri Ashwin Kumar Mahanta ... Applicant
-Vs-
The Union of India & Ors. ... Respondents

Sir,
Please find herewith a copy of the Affidavit filed on behalf of the

Respondents No. 2 and 3 in the above noted case. Kindly acknowledge receipt of the

same.
Mot R
/‘) .
( Manisha Khaund )
Advocate
Received copy
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